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1.   Introduction: 
-------------------------------------------------------------------------------------------- 

 Fisheries Sector plays a critical role in Indian economy by its 

continuation to national income, exports potentiality, food & nutritional 

security and employment generation. Though fishing has been and an age 

old occupation in the country it is undergoing a transmission in response to 

market forces and technological changes. It leads to take a form of 

competition its manifest in the form a shift away from marine fisheries to 

inland fisheries, at the same time the demand for fish has been raising 

gradually, it putting pressure on the natural fishing resources, marine 

resources are being over exploited due to this the demand – supply gap 

would have to be filled in by aqua culture. The economic liberalization 

polices which initiated in 1991 has triggered the growth of aqua culture 

sector particularly brackish water aqua culture. A great emphasis has been 

laid on the development of brackish water shrimp culture due to its export 

potential and high value. In favorable policy environment shrimp farming 

has attracted considerable private investment. The area and production of 

shrimp has been increasing substantially. 

 The following table shows the trend of fish production in India 

TABLE-1.1 
Changes in Structure of Fish Production in India 

 

Year 
Total fish 

production  
( Lakhtones) 

Share of 
marine 

fisheries (%) 

Share of 
inland 

fisheries (%) 

1950-51 7.52 71.01 28.99 
1960-61 11.60 75.86 24.14 
1970-71 17.56 61.85 38.15 
1980-81 24.42 63.68 36.32 
1990-91 38.36 59.96 40.04 
1998-99 52.62 51.24 48.76 

 Source: Handbook of Fisheries Statistics, Minister of Agriculture, GOI  
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The table shows that in the financial year 1951 the total fish 

production in the country was 7.52 tonnes in which the share of marine 

fisheries was 71.01 and the remaining share was contributed by inland 

fisheries with accounted for 28.99 crores. During the financial year 1960-61 

the total the fish production was creased drastically to 11.60 lakh tones. out 

of these the share of inland fisheries dropped to 24.14 at the same time the 

share of marine fisheries crept to 75.86. During the 1998-99 the total fish 

production increased to 52.62, the share of inland fisheries raised to total 

48.76. During this period the share of marine fisheries declined to 51.24. 

However, the share of inland fisheries is in raising trend. This is shown in 

the below figure No.1.The data compiled in the table No.1 emphasis the 

importance of inland fisheries. 

Figure No.1.1 
Trend in share of inland fisheries   

 

                        Source: Table No.1.1 

Shrimp food exports  

 Shrimp food is one of the important sources of Foreign exchange as in India. 

During 1997-98 sea food items worth Rs. 431271 lakhs were exported that 

accounted for 3.42% of the total value of exports. The share of shrimp food in total 

exports has almost reminded constant since 1991-92 except in 1994-95 when it 

reached its highest 4.28%. The shrimp production was also at it’s speak during this 

year. In fact the growth in shrimp production in India is export driven about 2/3 of 

the aqua shrimp culture production is targeted to export. 
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TABLE-1. 2 
Contribution of shrimp food to India’s Exports. 

Year 
Value of Shrimp 

exports  
( Rs. Lakhs) 

Share of Shrimp exports (%) 

Total exports Agricultural exports 

1991-92 144272 3.28 18.31 
1992-93 174315 3.25 19.88 
1993-94 255189 3.66 20.24 
1994-95 353664 4.28 26.65 
1995-96 338113 3.18 16.54 
1996-97 400763 3.37 16.45 
1997-98 4311271 3.42 18.12 

Source: CMIE (1998), Foreign Trade 

 The table ascertains that the share of shrimp exports in total exports 

is almost constant. In 1991 the shrimp exports compare to total exports was 

3.28. In 1992-93 it was slightly declined to 3.25. Further the share was 

increased to 3.66. Thereafter it means 1994-95 it reached the peak, with 

4.28 per cent.    In 1997-98 it increased at marginal level when compare to 

previous year which accounted for 3.37. In 1997-98 the shrimp share in 

total exports was 3.42 per cent. In the same way the share of the shrimp 

exports in agricultural exports gradually increased up to 1994-95 from that 

(1994-95) onwards the table confirms decreasing rate. 

         Andhra Pradesh is blessed with 1.74 lakh hectares of brackish water 

area and about 6 lakh hectares of freshwater resources. The total area 

under aquaculture is 1.96 lakh ha. (Includes Brackish Water area of 0.58 

lakh ha and fresh water area of 1.38 lakh ha.) 

         The Government of Andhra Pradesh has identified the fisheries as one 

of the growth engine under primary sector mission for achieving double digit 

inclusive growth. The A.P. Fisheries Policy, 2015 envisages achieving the 

fish production from 27.66 lakh tones (2016-2017) to 42 lakh tones with a 

GVA of Rs. 80,000 crore by 2019-20. A.P. ranks first in the country in total 

fish and prawn production and producing more than 70% of cultured 

shrimp in the country. The State ranks third in global shrimp production 

(0.3 million tons) and sixth in aquaculture production (1.57 million tonnes). 

Recently the Government of Andhra Pradesh had also passed Aquaculture 

Development Authorities Rules-2020, in order to encourage the Aquaculture 

in the State. 
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The accelerated growth of aquaculture in Andhra Pradesh has 

resulted in increased production of shrimp and enhanced the foreign 

exchange earnings. During 2016-17, out of the total earnings of Rs.37,000 

crores from India, the share of Andhra Pradesh is about Rs.17, 000/- crores 

( 45.9% ). The rapid and aggressive growth of aquaculture effects the aquatic 

environment through release of heavy organic load, large amounts of 

chemicals, antibiotics and other substances and resulted emergence of 

antibiotic-resistant bacteria in aquaculture environments and antibiotic 

resistance in fish/shrimp pathogens. Few shrimp consignments are being 

rejected due to presence of antibiotic residues by major markets such as 

USA, European Union and Japan. 

Table No.1.3 
Comparative statement of marine production AP and Nellore district 

                                                            (Production in MT and GAV in cores) 

Sl.No. 

A.P.State SPSR Nellore District  

Years Production GVA Prod. GVA 
 GVA 

BWS  M.S  Total shrimp 
1 2015-16 2352263 24475 249336 3829 1495 313 1808 

2 2016-17 2766193 30999 282937 4662 1926 380 2306 

3 2017-18 3449558 41328 369693 6483 2683 507 3190 

4 2018-19 3992358 48222 442358 5891 2825 638 3463 

5 2019-20 4175511 51143 413105 5672 2826 666 3492 
Source: Dept of Fisheries, Nellore 

A comparative statement of Andhra Pradesh and SPSR Nellore district 

regarding fisheries is shown in the table No.1.3 from 2015-16 to 2019-20. 

The fish production in the state of Andhra Pradesh is apparently increasing 

year to year. The table ascertains that the total marine production in            

2015-16 in the state was 2352263 MT. gradually it was creeping and has 

reached to 4175511MT in 2019-20. We can find the same trend except 

during 2019-20 in marine production in SPSR Nellore district also. The 

district produced 249336MT of marine food in 2015-16. The production was 

increased rapidly and reached peak in 2018-19. It accounted for 442358 

MT, and then it was decline to 413105 MT. 
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            It is interesting to study that we know there is an increasing trend in 

marine production in both cases but when see the growth rates of SPSR 

district it is more than the state of Andhra Pradesh. The growth rates 

recorded in the state of Andhra Pradesh during 2016-17 to 2019-20 are 

27.66, 35.00, 39.92 and 41.76 whereas the district of SPSR Nellore recorded 

they are 28.29, 37.00, 44.24 and 41.31 % in the respective period. 

         We can see the Gross Value Added (GVA) relating to the state of 

Andhra Pradesh and SPSR Nellore district in below figure 

Figure No.1.2 

GVA of Andhra Pradesh and SPSR Nellore district 
                                                                                 (In Rs. Cores) 

 
Source: Table No.1.3 

The figure 1.2 explains GVA of AP as well as PSR Nellore district. It 

reveals that the GVA in the both cases is having increasing trend but the 

trend in GVA though is increasing the district the GVA was decline to some 

extent during the period 2018-19 and 2019-20. However, the GVA in the 

state in 2015-16 was 24475 crores and gradually reached to 51143 crores. 

It is the peak point of GVA of AP during the period of five years that is from 

2015-16 to 2019-20. 
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The available data in the official records of fisheries department of SPSR 

Nellore relating to shrimp farming shows that the brackish water shrimp 

culture plays a critical role in producing shrimp food. The district is blessed 

with 167 KM of coastal line. The brackish water is meant for shrimp 

farming. It is clear that the GVA from the brackish water shrimp is 

dominating the marine GVA as the variation between these is very high. Out 

of 1808 shrimp production in the district brackish water shrimp farming 

shared 1445 in 2015-16, it accounted for 79.92%. From that onwards the 

average share of brackish water shrimp production the table ascertains 

more than 80%. This is an indicator for development of brackish water 

shrimp farming in the district. The production compare to marine shrimp 

production was 83.52% in 2016-17, in the next year it was 84.11%. In 

2018-19 and 2019-20 the share of brackish water though decline; it was 

more than 80%. In fact they were 81.58 and 80.93% respectively. 

The brackish shrimp farming in the district plays crucial role not only in 

producing shrimp food but also in creating employment in both ways such 

as directly and indirectly. 

 

  *  *  * 
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2.      Need for the study 
------------------------------------------------------------------------------------------------------ 

 Farming of Aqua culture has become more beneficial which attracts 

not only private investment inflow into Shrimp cultivation, but also invites 

legal issues. As a part of legal issues some petitions had been filed U/s 14 & 

Sec.15 of the National Green Tribunal Act, 2010 belonging to Chittamur, 

Kota and Vakadu Mandals on farming of Shrimp cultivation which is being 

taken up by aqua cultivation along the channels of Pulikaluva and 

Royyalakaluva in Pittivanipalli and Padarthivarikandriga and 

Ranganadhapuram Villages which is finally drains into the Mallam Tank of 

Mallam Village of Chittamur Mandal, SPSR Nellore District of Andhra 

Pradesh. 

 Before going into the details of the orders of the Hon’ble National 

Green Tribunal, Chennai, it is essential and necessary to mention the 

grievances of Agricultural Paddy farmers and further correspondence and 

steps taken to resolve the said grievances by the Administration. 

Initially i.e., during the Month of October 2019, several grievances 

were received by the District Administration as well Divisional 

Administration on the unauthorized Aqua cultivation, releasing of 

contaminated water from the Aqua ponds to the drains of the channels of 

Mallam Tank, by which the Mallam tank is being contaminated and also on 

the unauthorized Electrical connections laid in the Aqua ponds. On the said 

grievances, as per the instructions of the District Collector, SPSR Nellore a 

meeting was conducted on 2-11-2019 under the chairmanship of the Sub 

Collector, Gudur at his chamber, in order to resolve the above grievances. 

For the said meeting the Hon’ble MLA, Gudur, Joint Collector-2, SPSR 

Nellore District, Director Coastal Aquaculture Authority, Chennai, District 

Forest Officer(Wild Life) Sullurpet, Executive Engineer, Irrigation, Executive 

Engineer, Electrical, Executive Engineer Pollution Control Board, Joint 

Director, Fisheries (Convener), Tahsildars, Chittamur and Vakadu Mandals 

were present. In the said meeting some of the farmers namely                         
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Sri D.Sesha Reddy, Farmer Mallam Village, Sri M.Mani Reddy, Farmer, 

Mallam Village, Sri Rajeswara Reddy, Secretary of District Farmer 

Association also attended and they expressed their grievances to the officers 

present. 

Finally, after hearing all the pleas of the farmers and the same was 

discussed with the officers present and passed resolution (Annexure-I)  as 

follows: 

1. To include Ground Water Department, Irrigation Department and 

Forest Department as a members into the District Level Committee 

(DLC) where the application for approval of Aqua ponds is being 

scrutinized and finalized. 

 
2. To disconnect the Electrical connections which have been got 

unauthorizedly. 

 

3. To demolish the Aqua ponds which have no approvals by duly 

following the procedure laid down under CAA Rules. 

 

4. Institutionalization of Aqua cultivation in the said Mandals. 

 

5. The cultivation of Aqua has to be done in the land which is unfit for 

agriculture and has to be certified by the Agriculture Department. 

 

6. Minimum of 100mtrs distance has to be maintained between the Aqua 

ponds and Agricultural fields. 

 

7. Minimum of 2 Kms distance should be maintained from the habitation 

containing more than 500 members to the Aqua ponds. 

 

8. A committee consisting of different departments like Agriculture, 

Revenue, Electricity and Forest while issuing Electrical connections 

for Aquaculture.  

����
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On the above resolutions the Tahsildar, Chittamur and the Assistant 

Engineer, Electricity, Chittamur have identified Aqua ponds which are being 

cultivated unauthorizedly and which got Electrical connections without any 

permission from the Electricity Department and taken steps for removal of 

the said electrical connections and demolishing the Aqua ponds.  

Aggrieved on the above action of the Tahsildar as well as Assistant 

Engineer, Electricity, Chittamur some of the Aqua farmers had approached 

the Hon’ble High Court, AP, Vijayawada and filed Writ Petitions accordingly.           

The Hon’ble High Court has issued Stay orders and accordingly the 

said action has been stopped by the officers.  

While the matter stood thus, some of the Agricultural paddy farmers 

had again approached the District Collector, SPSR Nellore as well as the Sub 

Collector, Gudur regarding the discharge of contaminated water by the Aqua 

farmers due to which the water being contaminated and therefore the yield 

of the Paddy is getting decrease and finally the Paddy farmers requested the 

Administration to do justice in this regard. 

On the said representations the then District Collector, SPSR Nellore 

and the Sub Collector, Gudur along with the field staff had visited the land 

under question and came to a conclusion for formation of a inspection 

teams to examine and submit detailed report on the ground level issues 

faced by both Agricultural Farmers as well as Aqua farmers. Accordingly, as 

per the proceedings of the District Collector, SPSR Nellore vide 

Rc.No.1053/D/2019 Dt03-07-2020 (Annexure-II) teams consisting of 

different departments like., Revenue, Survey, Irrigation, Electricity, 

Pollution, Fisheries, Agriculture and Ground Water at Village Level, Mandal 

level and Divisional Level teams have been constituted and directed to 

submit field level report in the Karlapudi Village in Kota Mandal, 

Pittivanipalli, Padarthivarikandriga, Ranganadhapuram villages of 

Chittamur Mandal and Muttembaka, Tirumuru Village of Vakadu Mandal of 

their respective levels in the prescribed checklist as mentioned below: 
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CHECK LIST FOR REGULATION OF BRAKISH WATER AQUA CULTURE IN CHITTAMUR, VAKADU & KOTA MANDALS 

VILLAGE LEVEL COMMITTEE REPORT MANDAL LEVEL 
COMMITTE REPORT 

DIVISIONAL LEVEL 
COMMITTE REPORT 

I. INFORMATION TO BE FURNISHED BY VILLAGE FISHERIES ASSISTANT OF 
…………………………..VILLAGE OF…………………….MANDAL 

Remarks to be 
furnished by  Fisheries 
Development Officer 

concerned 

Remarks to be 
furnished by  Asst 

Director of Fisheries  
concerned 

A. AQUA FARMER DETAILS       

1 Name of the Aqua Farmer, Aadhar Number & 
Ration Card number : 

Name of the 
Farmer:………………………….. 
Aadhar Number…………………………… 
Ration Card Number………………… 

    

2 Address  of the farmer:   
3 No.of ponds:   

4 
How the Aqua farmers  has got the 
land(own/lease) enclose the supporting 
documents : 

  

5 Survey Number and extent details as per 
the documents: 

Suvey Number: …………… Extent 
in Ac…………… 

6 Location of the Farm:   

7 Boundaries of the Farm: 

East…………………….. 
West…………………….. 
North…………………….. 
South……………………….. 

8 

Whether the Farm is authorized or 
unauthorized                                                
( Regd No: & date with supporting 
documents) :   

  

9 
If unauthorized, what are the 
irregularities noticed with specific 
remarks: 

  

10 Specify the water source of the 
pond(Sea/creek/canal/drains/borewells):   

    
11 

Type of culture: intensive / semi - 
intensive / Traditional / improved 
traditional: 
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12 
Whether the Aqua farm  releasing the 
waste water to which drain / channel  ? 
(Mention name of the drain ) : 

  

13 
If yes, specify the the channel with 
direction of flow ie.,the water flowing to 
the Mallam Tank(Yes/No): 

  

14 Approximate extent of each farm:   

15 

Water salinity   
a).with in pond 
b). 500 mts away from pond                                                                                            
( where the waste water login in drains) 

  

16 

Whether the culture is done as pe rthe 
Norms of the CAA ie.,  
a).Farm should be located at least 
100Mtrs away from the human 
settlement villages(yes/No) 
b).Farm should maintain 100Mtrs 
distance from the nearest drinking water 
source (yes/No) 
c).Farm should no be located across 
natural drainage canals/flood 
drains(yes/No) 
d).The farm should maintain 50 to 100 
Mtrs distance from the  nearest 
agricultural land(yes/No) 
e).A minimum of 10% of total farm area 
should reserved as reservoir for holding 
and regenerating water waste ie., 
ETP/ETS (yes/No): 

 

17 Any other objectionable points noticed:   

18 
Any other objections are complaints 

received (if yes, specityf the complaint in 
detail): 

  

  Signature of the Village fisheries 
Assistant with seal 

Signature of the 
Fisheries Dev Officer 

concerned  
with seal 

Signature of the Asst 
Director of Fisheries  
concerned with seal 

    Yes     No 

     Yes      No 

     No 

      Yes 

      Yes 

      Yes 

     No 

     No 
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II. INFORMATION TO BE FURNISHED BY THE VILLAGE REVENUE OFFICER 
CONCERNED 

Remarks to be 
furnished by Mandal 
Tahsildar  concerned 

Remarks to be 
furnished by Sub 
Collector, Gudur 

1 Revenue Village:       

2 Survey No:       

3 Total Extent in Ac:       

4 Whether the land is Government or Patta:       

5 If Government, any permission has 
obtained for cultivating as per norms:       

6 Name of the Pattadar and  Enjoydar as 
per Revenue Records:       

7 Whether the land farm title is clear or 
not: (yes/No)        

8 If no specify the remarks:       

9 

How the Aqua farmers  has got the land 
from the pattadar (if same mention as 

same, if different mentioning the details 
of acquire with supporting documents: 

      

10 

Whether the land belongs to agriculture 
land/saltpan/wet land/mangrove/Forest 

land meant for public purpose/ other 
land:  

      

11 
d). Any other omissions noticed during 

enquiry regarding title dispute, boundary 
dispute or any complaints arised: 

      

12 
Verify the all the village records and  

documents produced and certify that how 
the farmer got the land in detail: 

      

  Signature of the Village Revenue 
Officer with seal 

Signature of the Mandal 
Tahsildar with seal   
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III. INFORMATION TO BE FURNISHED BY THE VILLAGE SURVYOR  CONCERNED 
Remarks to be 

furnished by Mandal 
Surveyor  concerned 

Remarks to be 
furnished by Deputy 
Inspector of Survey, 

Gudur 

1 Survey Number and extent of pond:   

    

2 Whether the pond has any encroachment 
of Government land or not (Yes/No):   

3 If yes specify the extent of encroachment 
and survey number:   

4 
Whether the located pond survey number 

and the permission accorded for 
electricity connection is same or not: 

  

5 If differ specify the remarks in detail:   

6 Whether the Aqua farm  has electricity 
connection (yes/No) :       

7 
If yes, any  permission has obtained from 

the electricity department:        

8 
a).Survey Number and extent mentioned 
in the permission given by the electricity 

department: 
      

9 

b).If the permission accorded survey 
number for electricity and  the survey 

number in the documents of land 
produced during enquiry is different 

(yes/No): 

      

10 c).If yes clearly specify with detail 
remarks:       

    Signature of the Village Surveyor 
with seal 

Signature of the Mandal 
Surveyor with seal 

Signature of the 
Divisional Surveyor with 

seal 
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IV. INFORMATION TO BE FURISHED BY THEVILLAGE  AGRICULTURE ASSISTANT 
Remarks to be furnished 
by Agriculture Officer of 

Mandal  concerned 

Remarks to be furnished 
by the Asst Director of 
Agriculture concerned 

1 Type of Soil                                                                                  
(Enclose Soil tested parameters):    

    

2 Crop yield : High Yeild  / Low yeild:    
3 Source of water for Agri farmers:   

4 Distance from Agriculture / Horticulture 
land:   

5 Is there any impact on Agriculture crops 
/ Horticulture units?:   

6 Any dispute with the neighboring Agri 
farmers on account of farm:   

7 Any complaint received from neighboring 
Agri farmer:    

  Signature of the Village Agriculture 
Assistant with seal 

Signature of the 
Agriculture officer 

concerned with seal 

Signature of the Asst 
Director of Agriculture  

with seal 

 V.    INFORMATION TO BE FURISHER BY THE ASST EXECUTIVE ENGINEER  
IRRIGATION DEPARTMENT 

Remarks to be furnished 
by Deputy Executive 
Engineer of Mandal  

concerned 

Remarks to be furnished 
by Executive Executive 

Engineer of Mandal  
concerned 

1 Source of water for Agriculture lands:   

    

2 Source of water for Aqua ponds:   

3 
Is there any drains / canals for Agriculture 

lands / Aqua farms; If yes indicate the drain / 
canal name: 

  

4 
Is there any impact on drains / canals due to 

seepage water  of Aqua ponds: Specify in 
details:  

  

5 
Is there any impact on Agriculture crops  due 
to seepage /drain of Aqua ponds; Specify in 

details: 
  

    
Signature of the Asst Executive 
Engineer Irrigation department  

with seal 

Signature of the Deputy 
Executive Engineer of 

Mandal Irrigation 
department  with seal 

Signature of the 
Executive Engineer of 

Mandal Irrigation 
department  with seal 
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   VI.  INFORMATION TO BE FURISHED BY THE ASST EXECUTIVE ENGINEER  
ELECRICITY DEPARTMENT 

Remarks to be 
furnished by Asst 

Divisional Engineer of 
Mandal  concerned 

Remarks to be 
furnished by  Divisional 

Engineer of Mandal  
concerned 

1 Whether the electricity connection issued  
to Aqua farmer (Yes / No):   

    

2 If yes: Indicate the connection to whom in 
the name:      

3 Whether the Connection is in the name of 
land owner / lease:   

4 Connection Service No:                                         
mention connection Year & period:    

5 Connection recommended by whom                                    
(Enclose the document):   

6 

Whether the permission granted survey 
number and recommended survey 

number by the Revenue Authorities is 
same or not: 

      

7 If differ ,specify the remarks in detail:       

8 
If yes, any  permission has obtained from 

the electricity department:        

9 
a).Survey Number and extent mentioned 
in the permission given by the electricity 

department: 
      

10 

b).If the permission accorded survey 
number for electricity and  the survey 

number in the documents of land 
produced during enquiry is different 

(yes/No): 

      

11 c).If yes clearly specify with detail 
remarks:       

    
Signature of the Asst Executive 
Engineer electricity department 

with seal 

Signature of the Asst 
Divisional Engineer of 

Mandal  concerned 

Signature of the 
Divisional Engineer of 

Mandal  concerned 
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VII.  REMARKS TO BE FURNISHED BY THE POLLUTION CONTROL BOARD 
Remarks to be furnished 
by Pollution department 

Mandal  concerned 

Remarks to be furnished 
by EE  Pollution 

department Mandal  
concerned 

1 
Is the Aquaculture Activity in the said 

land causing salinity of drinking water / 
wells State Yes or No with details: 

  

    

2 
Is there any Pollution problem to he 

Adjoining lands / Crops / environment - 
specify clearly: 

  

    Signature of the Divisional Officer 
with seal 

Signature of the 
Divisional Officer with 

seal 

Signature of the 
Environmental Engineer 

concerned with seal 

VIII.   INFORMATION TO BE FURNISHED BY GROUND WATER DEPARTMENT  
CONCERNED 

Remarks to be furnished 
by the Asst Director 

Ground Water  concerned 

Remarks to be furnished 
by Dy Director Ground 

Water  concerned 
1 Usage of Bore well:    

    

2 Fresh Water / Salt water:   

3 Permission under the AP WALTA 
Act2002:   

4 Depth of Bore well:   
5 Yield /hour:   

    Signature of the Hydrologist with 
seal 

Signature of the Asst 
Director Ground Water  

concerned 

Signature of the Deputy 
Director Ground Water  

concerned 
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All the teams formed at different levels ie., Village and Mandal level 

had made a Joint Field Inspection and submitted their reports with their 

specific remarks prescribed in the checklist.  

As the enquire is going on some of the farmers from the Chittamur 

Mandal had approached the Hon’ble National Green Tribunal, South Zone, 

Chennai by filing petitions in which it was contended on the same issues 

which have been already addressed by the District Administration and is 

under enquiry.  

         The Hon’ble National Green Tribunal, Chennai while disposing the 

above petitions issued orders vide original Application No. 114 to 122 of 

2020 (SZ) (Annexure-III) in which it was directed as below: 

 

1. All these cases have been filled by different applicants raising the 

same environmental issue, alleging that the party respondents 6 to 66 

and some other persons whose address is not known to the applicant 

are doing unauthorized prawn cultivation in the agricultural lands 

without obtaining necessary permission or license from the authority 

constituted agricultural lands. 

 

2. According to the applicants, on account of this illegal activity large 

scale untreated effluents are being discharged into the neighboring 

agricultural lands belonging to the applicants, causing damage to the 

soil and affecting the fertility of the soil thereby affecting the growth 

and fertility of the plants that is being cultivated in their lands. They 

also relied on the decision reported in S. Jagannath Vs. Union of India 

& others (AIR 1997 SC 811) where the Supreme Court has discussed 

about the consequences of allowing a large-scale commercial shrimp 

cultivation along the coastal zone and also in the agricultural lands. It 

is also reiterated the necessity for regulating such activities as well in 

order to avoid possible pollution being caused to environment. 
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3. It is also alleged in the application that the persons who are indulging 

in unauthorized prawn cultivation are discharging the untreated 

effluents into Swarnamukhi River and its branches and these 

activities are being conducted in Chittamuru Mandal, in Nellore 

District of Andhra Pradesh. 

 

4. It is also alleged that unauthorized bore wells have been dug to extract 

ground water unauthorizedly without getting necessary permission 

from the authorities thereby, affecting the ground water level in that 

area which is likely to cause water scarcity during summer season. 

So, the applicants' claimed compensation for the loss sustained by 

them and also the loss caused by the environment apart from seeking 

for restoration and also remedial measures to restore the damage 

caused to the environment and preventive direction from restraining 

them for doing such activities. 

 

5. Since, all these cases are relating to the same issue from the same 

area, we feel it appropriate to consolidate the same and pass a 

consolidated order. 

 

6. When the matter came up for hearing for admission for today through 

Video conference, Sri. Stanley Hebzon Singh along with Sri. K. 

Mageshwaran represented the applicants in all these case and Smt. 

Maduri Donti Reddy represented respondents 1 to 5 in all the cases. 

 

7. The learned counsel appearing for the applicant reiterated the 

allegations mentioned in the applications. Smt. MaduriDonti Reddy 

the learned counsel appearing for the State respondents submitted 

that when this was brought to the notice of the authorities, the 

District Collector, Nellore District has already constituted committees 

at different level to look into the matter and take appropriate action. 
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8. It is also submitted by the learned counsel that some of the 

unauthorized structure made in the shrimp farm had already been 

demolished and the process is still going on and if some time is 

granted, they may able to submit the details of the same to this 

Tribunal. 

 

9. Having gone through the allegations in the application and also a 

dictum laid down the decision reported in S. Jagannath Vs. Union of 

India & others (AIR 1997 SC 811) cited supra, we are satisfied that 

there arises a substantial question of environment 1n all these cases. 

So, the applications are admitted. 

 

10.  Since, the official respondents have entered appearance through 

standing counsel, we are dispensing with notice to those official 

respondents. Issue notice to other respondents. 

 

11. The applicant is directed to take out notice to the party respondents by 

Registered Post with Acknowledgement Due and also by Dusthi to 

complete service on the party respondents. If the applicant fails to 

serve notice on the party respondents for want of address, then they 

will be subjected to further consequences that may be ensued in 

proceeding with the matter. 

 

12.  The applicant is directed to produce necessary proof of such service on 

those respondents by filing an affidavit of service as required under 

rules. 

13. Considering the grievance in the matter and also the  substantial 

question of environmental arises for consideration, and also in view of 

the dictum laid on the decision cited supra there is a possibility of 

damage is being caused on environment and also to soil affecting its 

fertility, in order to ascertain the impact of such activities and also 

assess the environmental damage to be realized from those persons 
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and also to ascertain the action taken by the authorities, we feel it 

appropriate to appoint a joint committee comprising of 1)District 

Collector, Nellore District or a Senior Officer not below the rank of 

Assistant Collector or Sub-Division Magistrate to be deputed by him,         

2) Joint Director of Fisheries Department, 3) Senior Officer from 

Andhra Pradesh State pollution Control Board to be designated by the 

Chairman, 4) Senior Officer from Coastal Aquaculture Authority and    

5) a Professor from Acharya N.G. Ranga Agricultural University Guntur 

to inspect the area in question and submit a factual as well as action 

taken report, if there is any violation found. 

 

14. The committee is also directed to go into the question as to whether any 

environmental damage has been caused on account of the 

unauthorized functioning of these  shrimp/prawn cultivation in the 

agriculture land, whether any illegal discharge of untreated effluents 

being done into the water bodies from these units and if so for the 

quality of the water is affected, whether there is any authorized 

extraction of ground water for this purpose without obtaining any 

necessary permission from the authorities, considering the nature of 

the area as to whether it is critically over exploited or semi critical area 

and assess the environmental compensation and the persons 

responsible for the same apart from assessing individual damage 

caused to the agriculturist who have come with the application before 

this Tribunal. 

 

15.  Considering the loss of income caused on account of the illegal activity 

and submit the report to this Tribunal within a period of two months 

i.e., on or before 15.10.2020 through e-filing @ ngtszfiling@gmail.com. 

 

16.  The Joint Director of Department of Fisheries will act as nodal agency f

 or co-ordination and for providing necessary logistics for this purpose. 
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17.  The applicant is also directed to submit a set of papers including the 

application and the documents produced by him in all these cases to 

the members of the committee within a week. 

 

18.  The Registry is directed to communicate this order to the members of 

the committee immediately through e-mail along with the copy of the 

application, so as to enable them to comply with the direction. 

 

19.   For appearance for parties and also for consideration of report, post on 

15.10.2020. 

 

 As per the court directions it has to be study for fact finding. 

In obedience to the orders of the Hon’ble National Green Tribunal, 

Chennai, the District Collector, SPSR Nellore has appointed a committee 

vide proceedings Rc.No.1053/D/2019 Dt03-08-2020(Annexure-IV) under 

supervision of Sub Collector & Sub Divisional Magistrate, Gudur with the 

following members. 

1. Joint Director, Fisheries, SPSR Nellore. 

2. Executive Engineer, Pollution Control Board, SPSR Nellore. 

3. Sri A.Antony Xavier, Director (Technical ) Coastal Aquaculture Authority  

    Department of Fisheries, Chennai. 

4. Principal, Scientist ( Agro)  & Head Saline Water Scheme, Acharya NG  

    Ranga University, Bapatla. 

 

       *    *    * 
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3. Factual Situation in the Study Area 

-------------------------------------------------------------------------------- 

Accordingly a meeting was conducted by the Sub Collector, Gudur on 

24-8-2020 at about 5.00PM in the chamber of the Sub Collector with the 

constituted committee members above and subsequently the committee  

visited the Villages under question on 27-8-2020 ie., Pittivanipalli, 

Ranganadapuram & Padarthivarikandriga of Chittamur Mandal, 

Muttembaka & Thirumuru of Vakadu Mandal and Karlapudi of Kota Mandal 

and a study has been conducted by the committee members and therefore  

the committee members have submitted their reports individually as 

detailed below: 

I. Report of the Joint Director of Fisheries, SPSR Nellore (Annexure-V): 

As per the observations of the Joint Directors of Fisheries, SPSR 

Nellore there are 134 farmers are there in the Pittivanipalli, 

Padarthivarikandriga & Ranganadapuram who are unauthorizedly brought 

an extent of 142.58 Hectors  of land  in to Aqua cultivation by utilizing bore 

wells. As there is a quantity of alkalinity in the water is more and there is no 

other source of water for irrigation. The salinity in the sanity of the water 

ranges from 10 to 15 PPT in the bore wells and hence most of the farmers 

have opted Aqua culture gather than Paddy farming.  

He further observed that the reason behind the large extent of Aqua 

ponds in the Chittamur Mandal are due to the salinity of the water and the 

saline soli available which makes the agriculture farmers turn into opt aqua 

farming. Though some of the farmers have opted Paddy farming they have 

not yielded the good results when compare to the other area paddy farmers. 

Further it is also observed that the existence of Upputeru since long back 

the entire ground water in the respective mandals have turned into salty in 

nature which results in not usage of such water for Irrigation of fields and 

hence in an alternative way most of the farmers in the respective Mandals 

had made their fields into Aqua Ponds as since the salt water is also suitable 

and yields good results in Aqua Pond Culture. 
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 Finally, the Joint Director for Fisheries had recommended for taking 

necessary action on the farmers who have brought the land into use of Aqua 

ponds unauthorzedly by utilizing bore wells and as there are some Paddy 

farmers may affect due to waste saline water into the drain flow.  

II. Report of the Executive Engineer, Pollution Control Board, SPSR 
Nellore. (Annexure-VI) 

  The observations of the Executive Engineer, Pollution Control 
Board, SPSR Nellore is here under. 

Sl.No  Remarks furnished  by EE, A.P. Pollution Control  Board 
 
 
1 

 
Is the Aqua 
Culture Activity  
in the said land  
causing salinity  
of drinking water 
/ wells state  
 
Yes or No with 
details: 
 
 

Yes. 
It is to submit that the aqua culture activity is being carried 
out in villages of  Pittivanipalli, Ranganadhapuram & Mallam 
of Chittamur  Mandal and  Muttembaka & Tirumuru of 
Vakadu Mandal and Karlapudi of Kota Mandal, SPSR Nellore 
district.  The Mallam Irrigation Tank of Mallam Village in 
Chittamur Mandal with  ayucut of  about 2925 Acres is the 
main source of water for irrigation to the Agriculture farmers 
in the surrounding villages, which are  getting through  Puli 
Vagu, which carries the flood water/ Telugu Ganga water 
(supply by the Irrigation Dept. as per the request of farmers) 
to the Mallam Irrigation tank. As per the analysis reports of 
the waste water discharged from the aqua culture ponds (by 
using brackish water/ saline  water)  to the Pulivagu,  is not 
fit for the agriculture purpose, as it contains high TDS 
between the range of  5000 to 11000 mg/ltr as against the 
standard of 2100 mg/ltr stipulated for on land for irrigation  
and also aqua culturists are using saline water for culture 
and hence, there is  every possibility of adverse impact on 
the agriculture  lands / crops.  Further,  also there is every 
possibility of  adverse impact  on  the agriculture activity 
carrying  at down steams of  Royyala vagu/etigattu kaluva  
due to discharge of the waste water from the aqua culture 
ponds into the Royyala vagu, as it contains high TDS 
between the range of  8000 to 17000 mg/ltr as against the 
standard of 2100 mg/ltr stipulated for on land for irrigation.  
Hence,  it is not advisable to carry the present brackish 
water aqua culture   in this area without having  proper 
treatment and also separate dedicated disposal drain/  
pipeline to the  Uppu Kaluva / Buckingham canal, which is 
passing at a distance of about  5kms.  Copies of the analysis 
reports are herewith enclosed. 
  
 
 

 
 
 
2 

 
 
 
Is there any 
Pollution 
Problems to the 
Adjoining  Lands/ 
Crops/  
Environment  - 
specify clearly  
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In view of the above, the aqua culture activity does not 
permit in  villages of  Pittivanipalli, Ranganadhapuram and 
Mallam of Chittamur  Mandal, Muttembaka and Tirumuru of 
Vakadu Mandal and Karlapudi of Kota Mandal, SPSR Nellore 
district  unless the aqua culturists  provide a dedicated 
drain/ pipeline for discharge of waste water after 
treatment into the  Uppu kaluva/ Buckingham canal, to 
avoid water contamination of  nearby canals  i.e.               
Pulivagu &  Royyalavagu.   

 

III. Report of the Senior Officer from Coastal Aquaculture 
Authority ie., Sri A.Antony Xavier, Director ( Technical ) 
Coastal Aquaculture Authority     Department of Fisheries, 
Chennai (Annexure-VII) 

 

Field observations: 

 Shrimp farmers using Swarnamukhi river water as well as bore water 

for culture.  They are not maintaining ETS (Effluent Treatment System) facility in 

their farms.  Without treating the water they are directly releasing into the 

agriculture irrigation canal. There is no proper drainage system for 

shrimp farms.  The farmers are not following bio security measures like Bird scare 

net and crab fencing.  Those farmers who are registered with CAA recently, they are not 

doing the culture they are given those lands on lease to other farmers.  The supply channels are found to be carrying salt water. 

Para 4.9 and 19 of the Guidelines for Regulating Coastal Aquaculture 
issued under Chapter II of Coastal Aquaculture Authority Rules, 2005 
provides that 

4.9 The following guidelines, which are mandatory, should be adopted for 

site selection and also to avoid subsequent social and environmental 

impacts: 
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• Mangroves, agricultural lands, saltpan lands, ecologically sensitive 

areas like sanctuaries, marine parks, etc., should not be used for 

shrimp farming. 

• Shrimp farms should be located at least 100 m away from any human 

settlement in a village / hamlet of less than 500 population and 

beyond 300 m from any village / hamlet of over 500 population. For 

major towns and heritage areas it should be around 2 km. 

• All shrimp farms should maintain 100 m distance from the nearest 

drinking water sources. 

• The shrimp farms should not be located across natural drainage 

canals / flood drain. 

• While using common property resources like creeks, canals, sea, etc., 

care should be taken that the farming activity does not interfere with 

any other traditional activity such as fishing, etc. 

• Spacing between adjacent shrimp farms may be location specific. In 

smaller farms, at least 20 m distance between two adjacent farms 

should be maintained, particularly for allowing easy public access to 

the fish landing centers and other common facilities. Depending upon 

the size of the farms, a maximum of 100 – 150 m between two farms 

could be fixed. In case of better soil texture, the buffer zone for the 

estuarine based farms could be 20 –25 m. A gap having a width of 20 

m for every 500 m distance in the case of sea based farms and a gap 

of 5 m width for every 300 m distance in the case of estuarine based 

farms could be provided for easy access. 

• Larger farms should be set up in clusters with free access provided in 

between clusters. 

• A minimum distance of 50-100 meters shall be maintained between 

the nearest agricultural land (depending upon the soil condition), 

canal or any other water discharge / drainage source and the shrimp 

farm. 
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• Water spread area of a farm shall not exceed 60% of the total area of 

the land. The rest 40% could be used appropriately for other 

purposes. Plantation could be done wherever possible. 

• Areas where already a large number of shrimp farms are located 

should be avoided. Fresh farms in such areas can be permitted only 

after studying the carrying / assimilation capacity of the receiving 

water body. 

19.0 Protecting the livelihood of various coastal communities: 

19.1 Coastal aquaculture, which is now confined mainly to shrimp farming, 

is one among the several activities in the coastal area involving the coastal 

communities. Much of the social conflicts in coastal areas are due to the 

larger demands on the limited resources, resulting in competition amongst 

the various stakeholders. There are also instances where through 

harmonious use of resources coastal communities have set up excellent 

examples of integrated coastal development. 

19.2 Badly planned and unregulated operation of shrimp farms, as already 

indicated can cause considerable level of avoidable conflicts with the 

community and other sectoral activities in the vicinity of the farms. Conflicts 

could arise between shrimp farmers and others who either live in the coastal 

zone or depend on coastal zone resources for their livelihood, as also 

between shrimp farm owners / managers and employees, especially in the 

case of larger farms. Some of the more serious inter-sect oral problems 

would be addressed in the overall governance and regulation by adopting the 

following guidelines: 

• Shrimp farm owners / managers should respect the community rights 

and needs and in case of any conflicts arising always attempt to solve 

the problems in amicable ways for ensuring harmony in the 

community and sustainability of the shrimp farms. They should co-

operate with the community and other sectoral users of the coastal 

resources, in common efforts for improving environmental conditions 

and community welfare. 
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• Farmers, especially with larger holdings should employ local workers 

as far as possible. 

• Workers should be provided with good working conditions and should 

also be trained for their skill up gradation. 

• Access to the sea front and other common resources to the coastal 

communities by the aquaculture units should be ensured. The 

interests of the communities and organizations in the area should be 

safeguarded. 

• Care should be taken to see that the natural drainage canals which 

are used as water source for aquaculture units are not blocked so as 

to avoid flooding of low lying areas and villages. 

• Stalinization of land and drinking water should be avoided by 

providing suitable buffer zones between agricultural land, villages and 

shrimp farms. 

• Use of common property resources like the creeks, canals, etc., should 

be carried out in a harmonious manner and the traditional rights of 

the coastal communities should not be affected in any way. 

• To avoid problems of ground water Stalinization, drawal of ground 

water is strictly prohibited for shrimp aquaculture. It must be 

ensured that piezometers / ground water monitoring bore wells 

preferably 4 / ha (along the periphery of the pond) are installed to 

monitor salinity ingress. In case of salinity ingress, the Coastal 

Aquaculture Authority should ensure immediate closure of the 

farms.        
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Further suggested that 

Suggestions: 

1. The drawl of ground water is strictly prohibited and hence the same 

shall be enforced accordingly. 

2. The Stalinization of water ways (Canal and creeks) and the reservoir 

tanks such as Mallam Reservoir need to be corroborated with the 

historical data to confirm the salinisation due to shrimp farming. 

Action shall be initiated based on the confirmation. 

3. The reclamation of lands already brought under shrimp farming is 

considered difficult and hence further expansion of shrimp farming 

into freshwater agricultural lands shall be prohibited effectively. 

 

IV. Report of Principal, Scientist ( Agro)  & Head Saline Water Scheme,  
     Acharya NG Ranga University, Bapatla (Annexure-VIII) 
 
 Paddy is the main crop in Chittamur Mandal of SPSR Nellore District. 

The source of Irrigation for Paddy crop is the river Swarnamukhi. The river 

water comes to Chittamur Mandal through Royyalakaluva which is a 

tributary to Swarnamukhi River. Pulikaluva which is a subchannel of 

Royyalakaluva become the main feeding channel of Mallam Irrigation Tank. 

This tank is the major source of Irrigation for most of the Paddy farmers. 

The other sub channels from Pulikaluva are Yetigattu Kaluva and 

Palamadugu drain which also act as direct source of Irrigation to Paddy 

crop. 

 It is observed that some of the Paddy farmers converted their fields 

along theses channels into aqua ponds. These farmers are exploiting the 

high saline ground water for culturing prawns. After harvesting of the aqua 

crop, the high saline water drained into nearby irrigation channels and 

polluted the irrigation water with saline water. When the farmers use this 

polluted water for irrigation to Paddy crop, it not only decreases the crop 

yields but also deteriorates the soil by increasing soil salinity. Continuous 

use of high saline water for irrigation makes the soil unfit for growing paddy 

crop in long run. 
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 The salinity of ground water samples using for Aqua ponds varied 

between 16-30 dSm-1. The water salinity of Palamadugu drain ( middle ) 

Pulikaluva ( Near the bridge ), Royyalakaluva ( Near Tagettamma temple), 

Mallam tank ( Beginning ) and Mallam Tank ( Middle) is found to be 17.0 

Dsm-1, 5.2 dSm-1, 27.0 dSm-1, 8.9 dSm-1 and 10.5 dSm-1 respectively. At 

present the water levels in Mallam Tank are very low and almost dried up. 

The water levels in irrigation canals are also very low. 

 Regarding soils, 40 soil samples were collected from different farmers 

fields covering Ranganadhapuram, Pittivanipalle, Mallam, Kokkupalem and 

Padarthivarikandriga villages of Chittamur Mandal and analyzed for soil 

salinity. Out of forty samples, 52.5% samples are non saline ( ECe 0-2 dSm-

1) 20% are slightly saline (ECe 2-4 dSm-1), 17.5% are moderately saline 

(ECe 4-8 dSm-1), 5% are strongly saline (ECe 8-16 dSm-1) and 5% are very 

strongly saline ( ECe>16 dSm-1). The paddy crop can be grown up to 

moderately saline soils. Beyond this, the crop yields will be declined. 

 Finally the scientist has suggested that the high saline ground water 

using for aqua culture should not be drained into irrigation channels. A 

separate arrangement by way of laying closed pipeline may be made to 

dispose it directly to salt creeks. Already the soils which become saline can 

be reclaimed through leaching of salts by using good quality irrigation water. 

Saline tolerant varieties of Paddy may be selected for growing paddy corp.  

        And further reported soil sample analysis report of farmers of 

Chittamur Mandal. 

Sl. 

No 

Name of the 
farmers Village Survey 

No pH ECe Remarks 

1 Sri Nalajam 
Srinivasulu 

Ranganadha 

puram 
45-1 7.2 3.8 Slightly saline suitable 

for paddy cultivation 

2 Sri Saguturu 
Dayakar Reddy -do- 104-3P 7.5 2.3 Slightly saline suitable 

for paddy cultivation 

3 Sri Vinnamala 
Munisekhar Reddy -do- 104-4P 7.3 1.1 Non-saline suitable for 

paddy cultivation 
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4 Sri Potluru Murali -do- 78-1 6.0 0.5 Non-saline suitable for 
paddy cultivation 

5 Sri S.Krishna 
Reddy -do- 56-1 6.2 1.0 Non-saline suitable for 

paddy cultivation 

6 Smt Potluru 
Bhargavi -do- 74-2 6.4 0.7 Non-saline suitable for 

paddy cultivation 

7 Sri Patrangam 
Subrahmanyam Mallam 207-5 5.7 0.8 Non-saline suitable for 

paddy cultivation 

8 Sri Putragunta 
Ramasubbaiah -do- 240-3A 5.8 3.0 Slightly saline suitable 

for paddy cultivation 

9 Smt Maralaku 
Chengamma Kokkupalem 18-5 6.9 23.2 

Very strongly saline. 
Paddy yields 
decreased 

 

V. Report of the Sub Collector, Gudur as well as Supervision Officer of 
the constituted committee (Annexure-IX) 

 As explained supra before communicating of orders by the Hon’ble 

National Green Tribunal, Chennai, in order to redress the grievances of the 

paddy farmers, as per the proceedings of the District Collector, SPSR Nellore 

vide proceedings No. Rc1053/D/2019 Dt:3-7-2019 a field level joint 

inspection enquiry has been conducted at different levels i.e., at Village, 

Mandal Level and as per as Division Level concerned the  Sub Collector, 

Gudur appointed a committee, comprising of Deputy Inspector of Surveyor, 

EE Irrigation, EE Electrical, Asst. Director Agriculture, EE Pollution Control 

Board as members of the committee and Asst. Director of Fisheries as 

convener of the committee. The committee has conducted physical 

inspection on brackish water aqua culture ponds existing in Pittivanipalli, 

Raganadhapuram and PadrthivariKandriga Villages of Chittamur Mandal. 

Muttemabaka and Thirumuru Village of Vakadu Mandal and Karlapudi 

Village of Kota Mandal to ascertain the facts about the allegations raised by 

the farmers of Mallam Irrigation Tank and to assess the groundwater status 

in those villages.  
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 The committee has studied about the allegation laid by the certain 

petitioners regarding the aforesaid villages on the base of primary as well as 

secondary data. For collection of primary data 10% of sample has been 

selected randomly.  

 The data compiled in the table No.3.1 by the Assistant Director of 

Fisheries, Gudur Division. The table No.3.1 which states the particulars of 

the brackish water aqua culture in Chittamur, Kota and Vakadu Mandals in 

Gudur Division, SPSR Nellore District (Annexure-X).  

          The table Ascertains that in Chittamur Mandal there are three villages 

i.e., Pittivanipalli, PadamatiKandriga and Ranganadhapuram consisting of 

166 farmers of aqua culture 126 are lease holders the remaining are owners 

of the land out 126 lease holders of the Mandal 108 farmers are doing 

unauthorized cultivation of aqua culture. The remaining 18 are cultivating 

authorizedly. The total extension of the area of aqua culture is 178.35 

Hectors in which 130.57 Hectors of land is being cultivated on leased base. 

The remaining 47.78 is being formed by the owners of the land. Out of 

130.57 Hectors maximum extent of land in the division is under 

unauthorized cultivation. It equals to 109.38 Hectors. It accounts for 

83.77%. The remaining just 32.19 Hectors are being cultivated by owners 

but unauthorized. Out of 47.78 Hectors in the Chittamur Mandal in which 

32.19 Hectors of land is being cultivated on unauthorized. It accounts for 

67.37 %. 

 In Kota Mandal there is only one village ie., Karlapudi in which 58 

farmers are being cultivated aqua culture in the extent of 91.134 Hectors. 

Out of this 41.164 Hectors of land is being cultivated on lease. The 

remaining 49.97 Hectors are being cultivated by the owners of land. The 

shrimp cultivation in the leased land in the extent of 41.16 Hectors in which 

31.16 Hectors of land is unauthorized. It accounts for 75.70% and the 

remaining 9.67 Hectors of land is authorized. 

 

�� ���



32 
 

 In Vakadu Mandal there are two villages ie., Muttembaka and 

Tirumuru in which 309 farmers are cultivating in the extent of 262.19 

Hectors. Out of this 161.74 Hectors of land is being cultivated by lease 

holders. The remaining 101.17 Hectors are being cultivated by the owners. 

Out of 262.19 Hectors in which 247.37 Hectors are unauthorized. It 

accounts for 94.09%. The remaining 5.91% of land is being cultivated 

authentically.  

 In aggregate 532.39 Hectors of land is being cultivated by 533 farmers 

in the three Mandals. Out 532.39 Hectors of land 333.47 Hectors of land is 

being cultivated by 367 lease holders. Out of 532.39 Hectors 302.27 Hectors 

are being cultivated by 343 leaseholders but the cultivation is unauthorized 

and 158.13 Hectors though cultivated by 132 owners but the cultivation is 

also unauthorized. The unauthorized cultivation of brackish water shrimp 

culture has occupied 86.43 % to the total extent of land of 532.39 Hectors.  

 

 However the table concludes that majority of the land in which the 

shrimp culture is being cultivated is under unauthorized.  
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TABLE NO.3.1 
Statement showing the particulars of the Survey on Brackish water Aqua farmers existing with Chittamur, Kota and Vakadu Mandal, 

SPSR Nellore District 
 
 

Sl.
No 

Name of the 
Mandal 

No of 
farm
ers 

Total 
extent 
in (Ha) 

No of 
pond

s 

No of 
Bore 
Well

s 

Authorized Unauthorized Total extent in Ha 

Lease Holder Owners Lease Holder Owners Lease Holder Owners 

No of 
Farm
ers 

Exte
nt in 
Ha 

No of 
Farm
ers 

Exten
t in 
Ha 

No of 
Farme

rs 

Extent 
in Ha 

No of 
Farm
ers 

Exte
nt in 
Ha 

No of 
Farm
ers 

Extent 
in Ha 

No of 
Farme

rs 

Exten
t in 
Ha 

1 Chittamur 166 178.35 288 80 18 21.18 14 15.6 108 109.39 26 32.19 126 130.57 40 47.78 

2 Kota 58 91.134 142 44 6 10 7 9.67 19 31.16 26 40.3 25 41.164 33 49.97 

3 Vakadu 309 262.91 413 195 0 0 13 15.53 216 161.73 80 85.64 216 161.74 93 101.17 

  TOTAL 533 532.39 843 319 24 31.18 34 40.80 343 302.28 132 158.1 367 333.47 166 198.92 

 

Source: Field data by AD Fisheries  
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TABLE NO.3.2 
Statement showing the particulars of the Survey on Brackish water Aqua farmers existing with Chittamur, Kota and Vakadu Mandal,  

SPSR Nellore District 
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H
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1 Pittivanipalli Chittamur 98 78.38 147 35 8 10.04 10 7.71 66 53.33 14 7.3 74 63.37 24 15.01 

15 Nos 
are 

Unauth
orized 

2 Padarthivari 
kandriga Chittamur 28 27.93 43 20 10 11.14 1 0.60 16 15.49 1 0.70 26 26.63 2 1.30 

 

3 Ranganathapura
m Chittamur 40 72.04 98 25 0 0 3 7.29 26 40.57 11 24.19 26 40.57 14 31.47 

 

4 Karlapudi Kota 58 91.134 142 44 6 10 7 9.67 19 31.16 26 40.30 25 41.164 33 49.97  

5 Muttembaka Vakdu 96 92.93 155 75 0 0 1 3.20 42 25.23 53 64.32 42 25.23 54 67.52  

6 Tirumuru Vakdu 213 169.98 258 120 0 0 12 12.33 174 136.5 27 21.32 174 136.51 39 33.65  

    TOTAL  533 532.39 843 319 24 31.18 34 40.80 343 302.28 132 158.13 367 333.47 166 198.92  

 

Source : Field data by AD Fisheries 

�����



35 
 

The table No.3.2 shows particulars of brackish water aqua culture in 

village wise. The total extent of the land in chittamuru Mandal is 178.35 

Hectors (As per table No.3.1) in which 78.38 Hectors of land is cultivated by 

98 farmers of Pittivanipalli Village. In these 67.37 Hectors are being 

cultivated on leased base. The remaining 15.01 Hectors cultivated by owners 

of the land. Out of 78.38 Hectors in which 53.33 Hectors of land is 

unauthorized. It accounts for 77.35%. The remaining 17.77 Hectors are 

being cultivated authentically. It accounts for 22.65%. 

 In Padartivani kandriga village of Chittamur Mandal the total extent of 

land in which 28 farmers are using for brackish water aqua culture is 27.93 

Hectors. Out of these 16.19 Hectors of land is being used for brackish aqua 

culture but unauthorized and given to lease. It accounts for 58%. The 

remaining 42 hectors are being cultivated authentically. The remaining just 

0.7 Hectors are under owners. However in Padartivarikandriga most of the 

land which is used for aqua farming is in the hands of unauthorized lease 

holders. 

 In Ranganadapuram Village of Chittamur Mandal the total extent of 

land under brackish water aqua culture is 72.04 Hectors in which 40.57 

Hectors are under unauthorized lease holders and the remaining 24.19 

Hectors of land is being used for brackish aqua culture by unauthorized 

owners. The total unauthorized land under brackish water culture in 

Rangadapuram of Chittamur Mandal is 64.76 Hectors. It accounts for 90 % 

 The brackish aqua culture spread over in 91.134 hectors in Karlapudi 

Village of Kota Mandal. Out of the total extent under brackish water aqua 

culture 31.16 Hectors of land exists in the hands of unauthorized lease 

holders of aqua farmers. The remaining 40.3 is being cultivated by 26 

owners of the aqua farmers. The total authorized cultivation extended in 

71.46 hectors out of 91.134.It accounts for 78.41%. The remaining 19.774 

Hectors of land are being cultivated authentically.  
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 In Muttembaka Village of Vakadu Mandal, the brackish water culture 

spread over 92.93 hectorsin which 25.23 Hectors of land is being used for 

brackish water aqua culture on lease basis and remaining 67.52 Hectors of 

land is used by owners for brackish water aqua culture. Out of 92.93 

Hectors 25.23 Hectors is being cultivated by 42 unauthorized lease holders 

and 64.32 Hectors of land is cultivated by 53 unauthorized farmers of the 

own land. Therefore, the total unauthorized land out of 92.93 Hectors is 

89.55 Hectors it accounts for 96.35 per cent. 

 In Tirumuru Village of Vakadu Mandal the total extent under brackish 

water aqua culture is 269.98 Hectors. Out of the total extent 136.51 Hectors 

are being farmed on lease and the remaining 33.65 Hectors are being 

cultivated by 39 land owners. Out of the total extent i.e., 269.98 Hectors 

136.50 Hectors of land is being used for the culture by 176 unauthorized 

lease holders and 21.32 Hectors of land is being cultivated by 27 farmers 

but unauthorized. The total extent of land under unauthorized cultivation of 

brackish water aqua culture is 157.82 Hectors it accounts for 58.46%. 

However, in overall the percentage of unauthorized cultivation has 

dominated. 

The brackish aqua water culture under the area of various ownership  

 The inspecting committee has observed during its physical inspection 

in PadartivariKandriga, Pittivanipalli, Ranganadapuram of Chittamur 

Mandal and Karlapudi Village of Kota Mandal and Tirumuru, Muttembaka 

Village of Vakadu Mandal. The observations as follows: 

The table 3.3 ascertains that there are 289 shrimp ponds in 

Chittamur Mandal. Out of these 43 ponds exist in Padartivarikandriga, 148 

are in Pittivanipalli and the remaining 98 ponds have been located in 

Ranganadapuram for an extent of 441.85 hectors. Out of these 69.02 

Hectors of land is there in the Padartivarikandriga in which 48.99 Hectors of 

land is recorded as Patta land and 17.99 Hectors of land is Assigned land 

and the remaining 2.04 Hectors belong to the Government that have been 

encroached for Shrimp culture in the village. 
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Table No.3.3 
The area of brackish aqua water culture under various ownership 

(Annexure-XI) 

Sl.No Mandal Village Shrimp 
ponds 

Total 
extent 

Patta 
land 

Assigned 
land CJFS 

Government 
land 

encroached 

1 Chittamur 
Padartivarikandriga 43 69.02 48.99 17.99 0 2.04 

Pittivanipalli 148 194.89 84.5 76.69 0 33.7 
Ranganadapuram 98 177.94 55.57 101.91 0 20.46 

  TOTAL   289 441.85 189.06 196.59 0 56.2 
2 Kota Karlapudi 142 231.47 140.22 81.77 0 9.48 
  TOTAL   142 231.47 140.22 81.77 0 9.48 

3 Vakadu 
Tirumuru 258 424.9 386.97 0 22.00 15.93 

Muttembaka 158 232.19 168.11 0 56.50 7.58 
  TOTAL   416 657.09 555.08 0 78.50 23.51 
Grand Total   847 1330.41 884.36 278.36 78.50 89.19 

Source: Field data Collected by Dy.Inspector of Survey, Gudur 

In the village of Pittivanipalli in Chittamur Mandal 148 Shrimp ponds 

spread over 194.89 hectors in which Patta land is 84.50 Hectors and the 

Assigned land under cultivation of Shrimp culture in the village is 

recognized in the extent of 76.69 Hectors. A noteworthy point here is 33.70 

Hectors of the Government land has been encroached and being cultivated 

for Shrimp culture in the village. This is the highest encroachment area in 

the Mandal.  

 In the village of Ranganadapuram in the Mandal of Chittamur 98 

Shrimp ponds out of 289 are there in the village. The total extent of shrimp 

culture in the village is 177.94 hectors. Out of these 55.57 Hectors are 

noticed under Patta land and the 101.91 Hectors of land is recognized as 

Assigned. The remaining 20.46 Hectors of Government land has been 

encroached for the culture. The total encroachment of the Government land 

in the Mandal is 56.20 Hectors. 

 In Karlapudi Village of Kota Mandal which is only village in the 

Mandal there is 231.47 Hectors of land is being used for brackish water 

Shrimp culture in 142 Shrimp ponds. The total Patta land under brackish 

water Shrimp in the village is 140.22 Hectors. The Assignment land under 

the culture in the village is 81.77 Hectors. There is 9.48 Hectors of the 

Government land has been encroached for cultivation of Shrimp culture. 
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There are two village of Vakadu Mandal. The 416 Shrimp ponds 

spread over 657.09 Hectors in the Mandal. Out of these 424.90 Hectors of 

land is used for Shrimp culture by 258 Shrimp ponds in Thirumuru village. 

Out of these 386.97 Hectors are Patta. There is no Assigned land is 

recognized under the cultivation of Shrimp culture in the Village. But 22.00 

Hectors of land is recognized under CJFS land which is being used for 

Shrimp farming. The encroachment of Government land is also found that 

used for Shrimp farming in the Village of Tirumuru. The encroachment of 

Government land has been recognized as 15.93 Hectors. In Muttembaka 

Village there are 158 Shrimp ponds in the extent of 232.19 Hectors. Out of 

these the Patta land is 168.11 hectors. No Assigned land is found under 

Shrimp culture in the village. The extent of 56.50 extent of CJFs land is 

being used for farming of aqua culture in the village. The encroachment of 

Government land of 7.58 Hectors has been found under Shrimp culture in 

the Village. However, the total encroachment Government land in the village 

is 23.51 hectors.  

Quality of water in various Mandals (Annexure-XII) 
 

The table No.3.4 shows the quality details of Ground Water sample 

collected from Mandals of Vakadu, Kota and Chittamur. The sample that 

collected from Muttambaka Village of Vakadu Mandal relating to depth of 

well is an average of 120 feet. The Shrimp farmers used 5PHP Submersible 

motors for lifting of water @ 10000-12000 LPH. The value of Electrical 

conductivity in the sample is 2056 us/cm and 2062 us/cm. According to 

the classification the Electrical conductivity value lies between 2000-3000 

us/cm indicates highly saline and fall doubtful. The Electrical conductivity 

in the sample that collected in Muttembaka village is more than BIS 

standards the total dissolved solids in the sample are 1029 PPM and 1030 

PPM respectively. The authority remarks the area under doubtful. 
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Table No.3.4 
Quality of water in various Mandals 

Sl
.
N
o 

Village Mandal Name of the 
Beneficiary 

Dept
h of 
Well 
in 

Feet 

Yield 
in LPH 

Mode of 
lift 

Electrica
l 

conducti
vity 

us/cm 

Total 
Dissolved 

Solids 
PPM 

Remarks 

1 Muttembaka Vakadu N. Rangaiah 120 10000-
12000 

5 HP 
Sub 2056 1029 Doubtful 

2 Muttembaka Vakadu Mani Reddy 120 11000-
13000 

5 HP 
Sub 2062 1030 Doubtful 

3 Tirumuru Vakadu N. Balaji 90 15000-
16000 

7.5 HP 
Sub 5466 2733 

Unsuitable 
for 

Irrigation 

4 Tirumuru Vakadu 
Hand pump 

Temple 
Premises 

20 0 Manual 1100 550 Doubtful 

5 Karlapudi Kota P. Prandamaya 90 10000-
13000 

5HP 
Sub 5466 2800 

Unsuitable 
for 

Irrigation 

6 Karlapudi Kota 
Handpump 

Temple 
Premises 

20 0 Manual 1114 557 Doubtful 

7 Pittivanipalle Chittamur M. Satish 130 10000-
12000 

5 HP 
Sub 4640 2320 

Unsuitable 
for 

Irrigation 

8 Padarthivari 
Kandriga Chittamur Krishna 150 0 0 4650 2400 

Unsuitable 
for 

Irrigation 
NOTE 

 
Classification of Irrigation Water based on Electrical 

Conductivity  
( BIS Standards ) 

Type of Water Classification Electrical Conductivity 
(us/cm) 

Low Saline Excellent 100-250 
Medium Good 250-750 
Saline Permissible 750-2000 

Highly Saline Doubtful 2000-3000 
Very Highly 

Saline Unsuitable >3000 

Source: Field data Collected by Dy.Director, Ground Water & Water Audit 

Dept, Nellore. 

 The two samples collected from the village namely Tirumuru in the 

same Mandal i.e., Vakadu indicate the values of Electrical conductivity in 

the samples of two are 5466 us/cm and 1100 us/cm respectively. The depth 

of well in the first sample indicates 90 feet and in the second sample 20 feet. 

The mode of lifting of water from bore well is motor pump with 7.5 HP 

Submersible. It is 15000-16000 LPH. Manual mode of lifting is adopted in 

the second sample which indicates the depth of well is 20 feet. There are two 

samples collected from the village of Karlapudi in Kota Mandal. The depth of 

�� ���



40 
 

first sample and second sample is as similar as two samples of Tirumuru. 

The yield of water is 10000-13000 lph of 5 HP Submersible motor. The 

Electrical conductivity in the first sample of Karlapudi indicates 5466 us/cm 

resulted the water in the area is unsuitable for irrigation. Though manual 

system has been adopted for lifting of water in the second sample the 

Electric conductivity is 1114 us/cm. Hence it falls under doubtful. The test 

result of total dissolved solids (TDS) in the first sample is 2866 PPM and the 

second it is 557 PPM. Finally, the sample was collected from each village 

namely Pittivanipalli and Padartivarikandriga in the Mandal of Chittamur. 

The depth of well in Pittivanipalli is 130 feet where as in Padartivarikandriga 

it is 150 feet. The Electrical conductivity in Pittivanipalli is 4640 us/cm and 

the total dissolved solids in the sample is found 2320 PPM, in the case of 

Padarthivarikandriga the Electrical conductivity is 4650 us/cm and the total 

dissolved solids in the sample of the village is 2400 us/cm. The two samples 

confirmed that the water is unsuitable for Irrigation as per BIS standards.  

Source of Water for farming of Shrimp culture in Chittamur, Kota and 
Vakadu Mandals 
 
    Table No.3.5 (Annexure-X). 

Sl.No Name of the 
Mandal 

No of 
Villages 

Total 
Extent 
(Ha) 

No of 
borewells 

No of 
ponds 

1 Chittamur 3 178.35 80 288 
2 Kota 1 91.134 44 142 
3 Vakadu 2 262.91 195 413 
 TOTAL 6 532.394 319 843 

 

Source: Field data Collected by Assistant Director, Fisheries, Gudur 

 The table shows that there are 319 bore wells in 6 villages of 3 

Mandals. The 319 bore wells supply water to 843 farms which spread over 

532.39 hectors. Out of 319 there are 80 bore wells in Chittamur Mandal. 

These bore wells discharge water to 288 Shrimp farms that spread over in 

extent of 178.35 hectors. 

 In Kota Mandal 142 ponds having the extent of 91.134 Hectors 

depend on 44 bore wells for water. In two villages of Vakadu mandal 413 

Shrimp ponds that extent in 262.91 hectors depend on 195 bore wells. 
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Variation in Electrical connections in various Mandals 
        (Annexure-XIII) 

During the physical inspection of the committee the following things 
were found. 

Table No.3.6 
Variations in Electrical connections in Pittuvanipalli village in         

Chittamuru Mandal. 

Sl.No. 
Year of 
Release released 

Survey 
No.matched 

Survey No. 
notmatched 

Sanctioned Survey No. not 
available 

I 2003 8   8 
2 2004 I   1 
3 2005 2   2 
4 2006 3   3 
5 2007 6   6 
6 2009 1   1 
7 2010 5   5 
8 2011 l0   l0 
9 2012 7 2 4 1 
l0 2013 1  1  11 2014 1  1  12 2015 1  1  l3 2017 12 3 9  14 2018 6  5 1 
l5 2019 9 4 5    Total 73 9 26 38 

Source: Southern Distribution Company of AP Limited 

The table confined to Pittuvanipalli Village of Chittamur Manadal. The 

table shows that 73 connections were released during the period from 2003 

to 2019 in the village. Out of 73 released connections 26 connections are not 

matched with sanctioned survey numbers and the survey numbers of 38 

connections are not available. Just 09 connections out of 73 are matched 

with sanctioned survey numbers.  

                                   Table No.3.7 
Variations in Electrical connections in Ranganathapuram village in         

Chittamur Mandal 

Sl.No. 
Year of 
Release released 

Survey No. 
matched 

Survey 
No.notmatched 

Sanctioned 
Survey No. 

not 
available 

I 2004 
        

2 2 
2 2011 2 2 
3 2012 1 2 
4 2014 2 2 
5 2016 2 2 
6 2017 9 4 5 
7 2018 2 2 

  Total 21 10 7 4 
Source: Southern Distribution Company of AP Limited 
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         In Ranganathapuram of same Mandal i.e., Vakadu 21 connections 

were released during the period from 2004 and 2011 to 2018. The situation 

regarding released connections with survey numbers is better than 

Pittuvanipalli Village. Out of 21 connections 10 are matched with sanctioned 

survey numbers, 07 are not matched with sanctioned survey numbers and 

the survey numbers of 04 connections are not available. 

Table No.3.8 

Variations in Electrical connections in Muttambaka Village in               
Vakadu Mandal 

 

Sl.No. Year of 
Release released Survey 

No.matched 
Survey 

No.notmatched 

Sanctioned 
Survey No. 

not 
available 

1 1999 3   3 
2 2001 2   2 
3 2002 I   1 
4 2003 2   2 
5 2004 1   I 
6 2006 2   2 
7 2007 5   5 
8 2010 3   3 
9 2011 16   l6 
10 201 8 2 1  1 
l1 2019 11 6 5  
 Total 48 7 5 36 

 

Source: Southern Distribution Company of AP Limited 

It is realized from the table No. 3.8 that 48 connections were released 

in Muttambaka village of Vakadu Mandal during the period from 1999 to 

2019. Out of these, just 07 connections are matched with the sanctioned 

survey numbers. The number related to not match with survey number is  

05. A noteworthy point is here is the sanctioned survey number that not 

available is at considerable level. It accounts for 36 out of 48 connections. 
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  Table No.3.9 

Variations in electrical connections in Tirumuru Village in                     
Vakadu Mandal 

 

Sl.No. Year of 
Release released Survey No. 

matched 

Survey 
No.not 

matched 

Sanctioned 
Survey No. 

not 
available 

I 201 1 2   2 
2 2012 1   1 
3 2014 2   2 
4 2017 37 22 14 I 
5 201 8 40 35 3 2 
6 2019 3 3   
 Total 85 60 17 8 

Source: Southern Distribution Company of AP Limited 

 

In Tirumuru village in the same Mandal 85 connections were released 

from 2011 to 2019. The sanctioned connections which matched with survey 

numbers are comparatively much better than the connections of other 

villages. It is found that 60 connections out of 85. The number related to not 

match connections is 17 and the not available connections are at 

considerable low that is 08. 

  Table No.3.10 

Variations in Electrical connections in Karlapudi Village in                     
Kota Mandal 

 

Sl.No. Year of 
Release Released 

Survey 
No. 

matched 

Survey 
No.not 

matched 

Sanctioned 
Survey No. 

not 
available 

I 2001 4   4 
2 2011 20 1 1 18 
3 2012 6 1 5  4 2014 7  6 1 
5 2015 2  1 1 
6 2016 2  2  7 2017 7 3 2 2 
8 2020 3  3  
 Total 51 5 20 26 

Source: Southern Distribution Company of AP Limited 
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 The table No. 3.10 shows that the southern Distribution Company A.P 

Limited sanctioned 51 connections in the village of Karlapudi of Kota 

Mandal. The committee found in its physical inspection that out 51 released 

connections 20 connections are not matched with survey numbers and 26 

sanctioned survey numbers are not available. A pitiable thing is just 05 

connections are matched with survey numbers in the village. 

Analysis of Soils in various villages of Chittamur, Kota and                     
Vakadu Mandals (Annexure-XIV). 

 

Table No.3.11 
Analysis of Soils in various villages of Chittamur, Kota and                  

Vakadu Mandals 

Sl.No 
Name of 

the 
Mandal 

PH Value 

Moderately 
Alkaline 

Moderate 
acidic Neutral  Slightly 

acidic 
High 
acidic 

Slightly 
Alkaline Total 

1 Chittamur 2 5 7 12 4 1 31 
2 Kota - 2 - 2 - 2 6 
3 Vakadu 6 - 1 3 - 2 12 

Source: Assistant Director of Agriculture, Naidupet 

 The department of Agriculture collected samples in the three Mandals 

namely Chittamur, Kota and Vakadu and compiled. The values of PH in the 

soils of the three Mandals are shown by the table No.3.11. The PH value in 

the sample soil of 31 which were collected that out of these the soils of                 

2 farmers’ land having moderate alkaline, in the lands of 5 farmers the soil 

belong to moderate acidic, 7 belong to neutral 12 having slightly acidic and 

4 having high acidic and one having slight alkaline.  

In Kota the sample soil collected from the lands of 6 farmers. Out of 

these the soils belong to 2 farmers having moderate acidic, 2 samples are 

slightly acidic another sample 2 belong to slightly alkaline. In Mandal of 

Vakadu sample soil was collected from the lands of 12 farmers. Out of these 

6 samples have indicated modern alkaline one is neutral 3 are slightly acidic 

and one is slightly alkaline. In grand total out of 49 farmers’ lands samples 

8 have indicated modern alkaline, 7 having modern acidic, 8 are neutral,            

17 having slightly acidic and 4 having high acidic and 5 having slightly 

alkaline.  

�����



45 
 

 

Impact of brackish water Shrimp culture on Agriculture and 
Environment  

 The main stem of Indian Economy is agriculture that’s why Indian 

Economy is called agrarian Economy. The State of Andhra Pradesh no doubt 

it is also agrarian economy. As per the 2011 census more than 60% of the 

people depend on agriculture. Agriculture is the only supplier of food.                 

Nobody can deny that the development of Industrial Sector and Tertiary 

Sector depend on the development of Agriculture. Hence the development of 

Agriculture should be sustainable for the socioeconomic development of the 

people. 

The soil quality in Chittamur, Vakadu and Kota Mandals 

Table No.3.12 
The soil quality in Chittamur, Vakadu and Kota Mandals 

Sl.No 
Name of 

the 
Mandal 

PH 
Average 

productivity( 
quintal per 
acre based 

on EC 
experiments) 

Crop 
quality Present 

value 

1 Chittamur 5.3 –8.2 25.55 Average  
2 Vakadu 6.3  - 8.3 25.20 Average 
3 Kota 5.7-7.4 24.63 Average 

 

 Source: Department of Agriculture  

 The table indicates the impact of soil quality on Agriculture 

production and crop quality. The PH value exists in the soil in the sample of 

Chittamur Mandal identified between the ranges of 5.3 – 8.2. The impact is 

adverse on Agriculture productivity. The average productivity in the Mandal 

is 25.55 qui/acre. The quality of crop is average in the Mandal. The PH 

value in the sample soil in the Mandal of Vakadu is found between the 

values of 6.3-8.3. Due to this PH value the average productivity in 

agricultural produce is recorded as 25.20qui/acre. The quality of crop is 

also average. In Kota Mandal the PH value in the sample soil lies between 

the range 5.7 and7.4. The productivity in the Mandal is 24.63qui/acre. The 

quality of crop is so average.  
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Assessment of loss of income of the agricultural farmers:- 

 We need the data that related to before and after the adoption of 

shrimp culture in agricultural fields for estimating the loss of income of the 

farmers due to conversion of agricultural lands into aqua culture. But, even 

though the absence after data it can be possible to estimate the production 

during the period in which agriculture crops were replaced by farming of 

shrimp culture by employing of simple regression technique. The formula is 

given below 

 

, SE = /n-2 

 = year and = standard error  
 = intercept and  = rate of change  

But the estimated value of the loss of income of the farmers may not be 

accurate as the time series data which is available that may not fit for 

estimating agricultural production. In spite of the time series data can 

estimate future production while assuming all factors are unchanged or in 

constant trend. But literally various factors influence the Agricultural 

production. Though there is an increasing trend in agricultural production it 

cannot be continued forever. In fact we can find constant and diminishing 

returns in addition to increasing returns in agriculture. It is a common 

phenomenon in the Agriculture. Hence, the average production may be 

suitable for estimating the loss of income of the farmers in the study area. 

Hence, the committee has estimated the loss of income of the farmers in the 

study area with help of average production which had been calculated with 

available data from 2005 to 2013.    
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Estimation of production in the study area 
 

Table No. 3.13 

Production of paddy in Pittivanipalli of Chittimur Mandal 

                       Production= quintal/ per acre per year 

Year Production 
2005 26.38 
2006 24.10 
2007 22.15 
2008 19.60 
2009 21.80 
2010 23.80 
2011 27.30 
2012 26.70 
2013 27.10 

                                                              
                                    Source: statistical dept,  
Average = 24.33 Quintal/per acre per year. 

Table No. 3.14 

The production of paddy in Ranganathapuram in Chittamur Mandal 
   

 Production= quintal/ per acre per year 

 

 

 

 

 

 

 

 

                                Source: statistical dept,  

Average = 26.15 Quintal/per acre per year. 

Year Production 
2005 27.49 
2006 24.32 
2007 22.90 
2008 22.40 
2009 24.50 
2010 28.50 
2011 29.10 
2012 28.60 
2013 27.55 
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Table No.3.15 
Production of paddy in Padarthavari Kandriga in Chittamur Mandal 

Production= quintal/ per acre per year 

                                 

 

 

 

 

 

 

 

                     Source: statistical dept,  

Average = 22.91 Quintal/per acre per year. 

Table No.3.16 

Production of paddy in Karlapudi Village in Kota Mandal 

Production= quintal/ per acre per year 

Year Production 
2005 42.50 
2006 43.00 
2007 44.00 
2008 42.50 
2009 43.00 
2010 42.50 
2011 43.20 
2012 43.50 
2013 42.00 

 

                   Source: statistical dept,  

Average = 42.91 Quintal/per acre per year 

 

 

 

Year Production 
2005 25.58 
2006 24.10 
2007 22.70 
2008 20.10 
2009 19.80 
2010 22.40 
2011 24.50 
2012 23.60 
2013 23.40 
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Table No.3.17 

Production of paddy in Muttembaka Village in Vakadu Mandal 

Production= quintal/ per acre per year 

Year Production 
2005 23.58 
2006 24.10 
2007 22.10 
2008 21.10 
2009 19.20 
2010 23.40 
2011 23.50 
2012 24.60 
2013 22.40 

                    

                                Source: statistical dept,  

Average = 22.66 Quintal/per acre per year 

Table No.3.18 

Production of paddy in Tirumuru Village in Vakadu Mandal 

Production= quintal/ per acre per year 

 

Year Production  
2005 33..45 
2006 32.45 
2007 31.5 
2008 32.45 
2009 31.45 
2010 31 
2011 32.5 
2012 30.5 
2013 30.7 

                                

                    Source: statistical dept,  

Average = 31.63 Quintal/per acre per year 
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Table No.3.19 

Production of Groundnut in Karlapudi Village in Kota Mandal 

Production= quintal/ per acre per year 

Year Production  
2005 22.00 
2006 22.00 
2007 22.00 
2008 22.00 
2009 22.00 
2010 22.00 
2011 22.00 
2012 22.00 
2013 22.00                     

 Source: statistical dept,  

Average = 22.00 Quintal/per acre per year 

     The committee has observed keenly on the matter of the loss of income 

what the farmers have claimed in the Hour able National Green Tribunal, 

Chennai. The committee has arrived at conclusion that the cost of 

production should be deducted from the average production in money terms 

for finding the loss of income. Hence, the following formula can find the loss 

of income of the agricultural farmers in the study area. 

Loss of income = average production x average price – average cost of 

production. 

Note: average price can be calculated that prices of the calculated period/ 

no. of years.  

The above formula is explained below mathematically 

                                            Li= A*p-ci 

 
Here, A indicates average production, p indicates price (MSP) and y indicates 

year and C average cost of production  
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The Year wise minimum support price is shown below 

Table No.3.20 

Minimum support price of paddy from 2013-14 to 2019-20 

                               (MSP in Rs.) 

Sl. NO. year MSP 
1 2013-14 1310 
2 2014-15 1360 
3 2015-16 1410 
4 2016-17 1470 
5 2017-18 1550 
6 2018-19 1750 
7 2019-20 1815 

          Source: Source: Dept of Agriculture and Co-Operation, Ministry of    
                       Agriculture, Government of India. 
 

 Average MSP of paddy=Rs.1523.57 rounded to Rs.1524 

Loss of income of the farmers is shown below 

Table No.3.21 

Village wise loss of income of the farmers per acre per year 
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1 

Chittamur 

Pittivani 
palli 24.33 1524 37079 19000 18079 126553 

Ranganath 
puram 26.15 1524 39853 19000 20853 145971 

Padarthivani 
kandriga 22.91 1524 34915 19000 15915 111405 

2 
Vakadu Muttembaka 22.66 1524 34534 19000 15534 108738 

Tirumuru 31.63 1524 48204 19000 29204 204428 
3 Kota Karlapudi 42.91 1524 65395 19000 46395 324765 

Source: Calculated by formula 
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      As per the above table it is clear that an amount of Rs.126553/- loss 

had been occurred in Pittivanipalli Village & an amount of Rs.145971/- loss 

had been occurred in Ranganadhapuram Village and an amount of 

Rs.111405/- loss is occurred in Padarthivani Kandriga Village of Chittamur 

Mandal to the Paddy farmers for the past 7 years.  

 Regarding Vakadu Mandal, an amount of Rs.108738/- loss had been 

occurred in Muttembaka Village & an amount of Rs.204428/- loss had been 

occurred in Tirumuru Village to the Paddy farmers for the past 7 years.  

 Where as for Karlapudi Village of Kota Mandal an amount of 

Rs.324765/- loss had been occurred to the Paddy farmers for the past 7 

years. 

      Loss of income from groundnut also is calculated below as same formula 

as above. The average production of groundnut is 22.00 quintal per acre per 

year. The groundnut crop is being cultivated in Karlapudi village of Kota 

Mandal.  

Table No.3.22 

Minimum support price of Groundnut from 2013-14 to 2019-20 

                                                 (MSP in Rs.) 

Sl. NO. year MSP 

1 2013-14 4000 
2 2014-15 4000 
3 2015-16 4030 
4 2016-17 4220 
5 2017-18 4450 
6 2018-19 4890 
7 2019-20 5100 

          Source: Dept of Agriculture and Co-Operation, Ministry of    
                       Agriculture, Government of India. 
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Table No.3.23 

Loss of income of groundnut farmers in Karlapudi village                               
of Kota Mandal 

(Income in Rs./per acre per year) 
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1 Kota Karlapudi 22.00 4384 96448 40000 56448 395136 
 

Source: Calculated by formula  
 

 An amount of Rs.395136/- loss had been occurred to the farmers of 

Groundnut for the past 7 years. 
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Impact of Shrimp farming on Pollution of supply channels                       
( Source : Irrigation Department) (Annexure-XVI). 
 
 The river Swarnamukhi is an east flowing river. It grows at an attitude 

of 300 mtrs in the Eastern Ghat ranges near Pakala village in Chittoor 

District of Andhra Pradesh at 130 28’ N and 790 09’ E. It runs for a length of 

130 Km and finally joins into the Bay of Bengal near Pamanji Village of 

Vakadu Mandal. Tsallakaluva & Royyalakaluva both are tributaries to 

Swarnamukhi River. Tsallakaluva a branch of Swarnamukhi takes off at left 

from Swarnamukhi River at Gudali Village in Kota Mandal. Tsallakaluva 

runs completely in Kota Mandal until it joins in SwarnamukhiRiver near 

GovindaPalli Village of Kota Mandal. Kota Anicut & Jarugumalli Anicut are 

constructed across Tsallakaluva to Irrigate an ayacut of 8000 acres in Kota 

Mandal. RoyyalaKaluva  a branch of Swarnamukhi river takes off at right 

from Swarnamukhi river near Vemuguntapalem village in Naidupeta 

Mandal. Royyalakaluva runs in Naidupeta ,Vakadu & Chittamur Mandals 

and finally joins in the Salt creeks near Raviguntapalem Village of Vakadu 

Mandal. Mallam Anicut is a Minor Irrigation Scheme constructed across 

Royyalakaluva, the Mallam tank supply channel called as Puli kaluva by the 

locals takes off left from Mallam Anicut near Eswarvaka Village of Chittamur 

Mandal. Puli Kaluva is the feeder channel to Mallam Minor Irrigation tank in 

Chittamur Mandal & ThirumuruMinor Irrigation tank in Vakadu Mandal. 

The Channel was designed to carry a discharge of 150 cusecs and to irrigate 

an ayacut of 3238 acres. Yetigattu Kaluva which takes off at right of Mallam 

tank supply channel (Puli Kaluva) near Muttembaka Bridge is a direct feeder 

channel to the Agriculture fields in Pittuvanipalli, Padarthivarikandriga & 

Ranghanadhapuram Villages in Chittamur Mandal. Palamaduguvagu is a 

Drain that carries excess flood water from Mallam tank Supply Channel. All 

these Channels carry fresh water during Monsoon periods. 

            Further it is said that around 2000 farmers of 13 Revenue Villages               

1. Mallam 2. Pallamparthy 3. JalaPaddiGramam 4. Kokkupalem5. 

Kothapalem 6. Gollapalem 7. Pothunayinapalli 8. Mangalavaripalli                     

9. Putra Gunta 10. Vadlavanipalli 11. DevuniKandriga 12. Gangupalem and 
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Mukkidipalem are irrigating 6472 acres of land based on the Water in 

Mallam tank. Mallam tank supply Channel/ PuliKaluva  is the only source 

of  water supply to Mallam tank. The farmers of 3 Revenue Villages 

1.PittuvaniPalli 2.PadarthivariKandriga and Ranghanadhapuram are 

cultivating their crops by lifting water from the Channels Yetigattu Kaluva, 

Palamadugu Drain & Royyala Kaluva . Karlapudi tank in Karlapudi village of 

Kota Mandal is a Minor Irrigation tank having a registered ayacut of 396 

acres out of which 70 acres is converted from Agriculture to Aquaculture 

and an un-registered ayacut of 230 acres in Karlapudi also converted into 

Aquaculture. 

              Aqua farms Aqua Pond owners of Vakadu, Gollapalem, 

Durgavaram & Muttembaka villages have constructed the outlet structures 

and are discharging Salt, Chemical & waste effluents into the Pulikaluva. 

The Aqua pond owners of Pittuvanipalli, Padarthivanikandriga & 

Ranghanadhapuram villages have also constructed the Outlet structures 

and are discharging salt, chemical & waste effluents into Yetigattu Kaluva, 

Palamaduguvagu & RoyyalaKaluva. The Waste water from the Aqua ponds 

in Karlapudi are discharging into Tsallakaluva, a Irrigation source  &                   

Penukaluva which is the Irrigation field  channel from Sluice No.4 of 

Karlapudi tank. Due to the release of Saline & Waste water into the 

Irrigation sources & channels during rainy seasons the salt water gets mixed 

with the fresh water in the channels there by decreasing the productivity of 

Agriculture crops when the water is used for Irrigation and the adjacent 

cultivable lands to these channels are not in a position to cultivate. The 

Irrigation Department have not issued any permission to Aqua Pond owners 

for constructing outlet structures into the irrigation channels and have also 

not granted any permission for discharging saline & waste water into the 

irrigation channels.  
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Responsible persons for environmental damage: 

 Environment is not confined to either soil or water or air. It 

includes all of them. The environmental damage in the area in question is 

caused by both owners and lessees who are cultivating shrimp culture 

illegally and causing for polluting fresh water supply channel of                  

Royyalakalva and Pulikaluva and Mallam tank and some other channels in 

the area in question. The degree of damage can depend on the area of 

shrimp cultivation. Hence, all shrimp cultivators in the area are responsible 

for the  environmental damage.  The list of responsible persons (owners and 

lessees) is given in the Annexure XVII.   

As discussed earlier, on the Grievances made by the Paddy 
farmers before the Administration the following action has 

been taken up. 

I.EVICTION OF ENCROACHMENTS;- On the representation of Sri. Nellipiudi 

Murali and other ryots of Mallam village during Spandana programme held 

in Tahsildar’s office, Chittamur on 13.1.2020 that their crops were damaged 

and Mallam tank water was polluted due to waste of water of aqua ponds 

sent to Pulikaluva which is the feeder channel of Mallam tank the notices 

were issued on 27.1.2020 to the following STs of Padarthivarikandriga for 

violation of conditions  of Assigned lands by alienation of their Assigned 

lands for Aqua culture to the landed ryots in contravention to the POT Act 

and Assignment rules that the land assigned only  agricultural purpose of 

their livelihood and development 

Sl.No Name of the village Name of the 
Assignee S.No Extent Name of the 

Alienee 

1 Padarthivarikandriga Smt.Bandi Polamma 19 
27-9 

1.36 
1.40 

Valipi 
Sreenivasulu 

2 -do- Smt.Mekala Suneeta 27-6 1.40 -do- 

3 -do- Smt.Kanuru 
Jayamma 27-8 1.40 -do- 

4 -do- Smt.Kanuru 
Kameswaramma 27-5 1.40 -do- 

5 -do- Smt.Kanuru 
Chenchamma 18-2B2 1.43 -do- 

6 -do- Smt.Satheti Santhi 
19 

27-7 
29-2 

0.95 
1.40 
1.43 

-do- 
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 Basing on the above notices Sri Kanuru Rmanaiah and 6 other STs of 

Padarthivarikandriga were filed a writ petition in the Hon’ble High Court 

that due to aqua ponds in the surrounding lands of their Assigned lands 

they are unable to do agriculture and they have converted their lands into 

aqua culture and they are doing aqua culture of their own and not to 

disconnect their electricity connections. 

 In response to the writ petition the instructions were submitted to the 

Hon’ble High Court by Tahsildar, Chittamur that there is no permission to 

the STs for aqua culture in their assigned lands and the lease holder who 

has taken the land on lease has filed the writ petition on behalf of STs and 

request to dismiss the writ petition in the admission stage. 

 On the request of Mallam ryots the Sub-Collector, Gudur has 

inspected the ponds on 7.2.2020 and instructed to remove the ponds in 

Assigned lands. On the instructions of Sub Collector the aerators were 

removed in the aqua ponds in DKT lands of STs on 8.2.2020 by the 

Tahsildar, Chittamur and his staff and disconnected the electricity 

connections by the electricity staff and the photos are enclosed herewith. 

II.REMOVAL OF ELECTRICITY CONNECTIONS;- Similarly the Electricity 

Department has also identified unauthorized connections and issued notices 

in their Ref.No.D.635/2020 Dt.1.3.2020.In response to the above notices 

Sri.Parvathareddy Venkata Ramana Reddy and 5 others were filed a writ 

petition in the Hon’ble High court of AP against the action of the Electricity 

Department and the Hon’ble High Court of AP in WP.No.9442/2020 

dt.29.5.2020 has posted the case after 3 weeks so as to file detailed counter 

by the respondents and in the meanwhile the respondents shall not interfere 

with the petition mention lands for prawn culture. Based on the above 

orders the Electricity department has not disconnected any service 

connection to the aqua ponds of the petitioners. 

On the representation of villagers of Mallam village on 1.6.2020 the 

Sub Collector, Gudur has directed the Mandal team of Executive Engineer 

Electricity, Assistant Director, Fisheries, Executive Engineer Irrigation, 
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Agriculture Officer, Chittamur, Executive Engineer, Pollution Control Board, 

Executive Engineer Ground water, Executive Engineer RWS and Tahsildar 

Chittamur to conduct joint inspection on 2.6.2020 and remove all illegal 

constructions that are leading to the pollution of Mallam tank. 

 On the instructions of the Sub Collector, Gudur the Mandal team has 

conducted joint inspection on 1.6.2020 but due to insufficient police force it 

is not possible to close the illegal supply of waste water into Pulikaluva and 

Royyalakaluva. Again with sufficient police force on 5.6.2020 the Mandal 

team has removed the illegal encroachments in Pulikaluva closed the flowing 

of waste water channels in Pulikaluva by the aqua ryots of Vakadu Mandal 

through Proclain in Pittivanipalli village in 2 places. The photos are enclosed 

herewith. 
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          In Padarthivarikandriga Sri. Valipi Seenaiah and Budanam 

Venkatarathnam were sent the waste water of their aqua ponds in to 

Royyalakalva at 2 places through sluices and both the sluices were closed 

with proclain by the Mandal team on 5.6.2020 and the  Photos are enclosed 

with. With this action the waste water of aqua ponds are not flown into 

Royyalakaluva. 
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           In Ranganathauram village the big sluices through which waste 

water was sent to Royyalakaluva were also removed. Hence the waste water 

of Ranganathauram aqua ponds will not flown into Royyalakaluva and not 

polluting the lands. 

 

 While removing the unauthorised sluices in the aqua ponds of STs 

taken out for  lease by 1.Valipi Seenaiah S/o Ankaiah 2.Malli Sreenivasulu 

S/o Ramanaiah and 3.Yanamala Chenchaiah S/o Chenchaiah were resisted 

the proclain but they were removed  with the assistance of police and the 

sluices throwing waste water into Palamadugukaluva to Royyalakaluva were 

removed as they are not having any permission from the Aqua culture 

authority and drawing ground water for aqua culture in violation of the 

Aqua culture authority rules. Photos enclosed. 
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4. Findings of the study: 
 The committee has found the following points during its physical 

inspection in the aforesaid villages such as 

1. Some of the farmers have converted their agricultural lands into aqua 
culture. 
 

2. Some extent of assigned land was converted for aqua cultivation. 

3. The brackish ground water is being used for farming of shrimp culture 

in all villages of three Mandals in the rage of 10000-16000 lph. 

4. There is 83.77% of unauthorized shrimp culture is found in 

Chittumur Mandal, it is 94.09 in Vakadu Mandal and it occupies 

75.7 %  in Kota Mandal. In aggregate it is 86.43 %. 

5. Absence of Effluent Treatment System facility to treat waste water in 

the shrimp farms. 

6. Release of untreated brackish waste water into Pulikaluva and 

Royyalakaluva caused for water pollution in Mallam Tank which is 

designed to carries 150 cusecs and irrigate to 3738 acres.  

7. Owing to water pollution TDS ranges 550 – 2400 PPM and EC 

ranges1100 – 5466 us/cm. 

8. Increasing salinity and Electrical conductivity due to increasing TDS 

diminishes agriculture productivity. The average productivity is about 

25 quintals per hectors. The quality of the product is average. 

9. It is found that 56.2 hectors of Government land is encroached and 

farming brackish water shrimp culture in Chittamur Mandal, it is 

9.48 Ha in Kota and 23.51 in Vakadu Mandal. In aggregate it is 89.19 

Ha. 

    10. Lack of inspection by authorizes concerned during the period of             

           shrimp culture. 

11.Absence of co-ordination among the departments concerned. 

12.Most of the shrimp culture is doing on lease basis. 

13. Unmatched Electrical connections and unavailable Electrical 

connections are found more in number. 

    *       *      * 
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5. Conclusion and Recommendations: 

          Fisheries Sector plays a critical role in Indian economy by its 

continuation to national income, exports potentiality food and nutritional 

security and employment generation. The sector has become more profitable 

particularly shrimp, resulted more gap raised between demand and supply 

of prawn. The economic liberalization polices have triggered the growth of 

aqua culture sector particularly brackish water aqua culture. In favorable 

policy environment shrimp forming has attracted considerable private 

investment. The area and production of shrimp has been increasing 

substantially.  Though there are some up and downs in the fisheries 

production is in increase trend. 

 Shrimp exports are increasing at considerable level of worth. In 91-92 

exports was 3.28 % to the total exports of the country. The exports reached 

heights in 94-95. It accounted for 4.28 %. 

 Andhra Pradesh is blessed with 1.74 lakh hectares of brackish water 

area and about 6 lakh hectares of freshwater resources. The total area 

under aquaculture is 1.96 lakh ha. (Includes Brackish Water area of 0.58 

lakh ha and fresh water area of 1.38 lakh ha.) 

 SPSR Nellore relating to shrimp farming shows that the brackish 

water shrimp culture plays a critical role in producing shrimp food. The 

district is blessed with 167 KM coastal line. The share of brackish shrimp to 

the district GVA is increasing compare to marine.  It contributed 83.52 %. 

The GVA of brackish shrimp reached peaks in 2018-19. It accounted for 

84.11%. Though the share declined slightly the average is more than 80%. 

 The brackish shrimp farming in the district plays crucial role not only 

in producing shrimp food but also in creating employment in both ways 

such as directly and indirectly. 

 Farming of Aqua culture has become more beneficial. It attracts not 

only private investment inflow into Shrimp culture but also invites legal 

issues M/s Standly Hebzon Singh along with other petitioners have filed                

������



63 
 

a Writ Petition U/s 14 & Sec.15 of the National Green Tribunal Act, 2010 

belonging to Chittamur, Kota and Vakadu Mandals on farming of Shrimp 

culture which is being taken up by Aqua farmers along with the channels of 

Pulikaluva & Royyalkaluva in Pittivanipalli & PadarthivariKadriga and 

Ranganathapuram villages of Chittamur Mandal, SPSR Nellore District of 

Andhra Pradesh and discharging seepage. The contaminated waste water of 

aqua ponds discharges into drain channels of Pulikaluva & Royyalakaluva 

which are feeder channel to the Mallam tank. With that effect of 

contaminated water, the Agriculture fields of paddy crops are getting 

damaged.  

  In this connection the adjacent farmers have raised some sort of 

allegations in form of  complaint in the Writ Petition before Honorable 

National Green Tribunal, Chennai has directed the District Collector, SPSR 

Nellore appropriate to appoint a joint committee comprising of 1)District 

Collector, Nellore District or a Senior Officer not below the rank of Assistant 

Collector or Sub-Division Magistrate to be deputed by him, 2) Joint Director 

of Fisheries Department, 3) Senior Officer from Andhra Pradesh State 

pollution Control Board to be designated by the Chairman, 4) Senior Officer 

from Coastal Aquaculture Authority and 5) a Professor from Acharyra N.G. 

Ranga Agricultural University Guntur to inspect the area in question and 

submit a factual as well as action taken report, if there is any violation 

found. 

 Further the Honorable National Green Tribunal has directed the 

committee to study the following things. 

1. The environmental damage has been caused on account of 
unauthorized function of shrimp culture. 

2. The illegal discharge of untreated effluents being done into water 
bodies from the units. 

3. If so, the quality of affected water. 
4. Unauthorized extraction of ground water for the purpose of shrimp 

cultivation. 
5. Area as to whether it is critically over exploited or semi critical area. 
6. Assess the environmental compensation and persons responsible for 

the damage. 
7. Consider the loss of income caused on account of the illegal activity.  
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 In pursuance of the proceedings of District Collector, SPSR Nellore the 

Sub Collector & Sub Divisional Magistrate, Gudur has appointed a 

committee under his supervision, comprising of Deputy Inspector of 

Surveyor, Executive Engineer Irrigation, Executive Engineer Electrical, Asst. 

Director Agriculture, Executive Engineer Pollution Control Board as 

members of the committee and Assistant Director of Fisheries as convener of 

the committee. 

 The committee has conducted physical inspection on brackish water 

aqua culture ponds existing in Pittivanipalli, Raganadhapuram and 

PadarthivariKandriga Villages of Chittamur Mandal. Muttemabaka and 

Thirumuru Village of Vakadu Mandal and Karlapudi Village of Kota Mandal 

to ascertain the facts about the allegations raised by the farmers of Mallam 

Irrigation Tank and to assess the groundwater status in those villages.  

 The committee has studied about the allegation laid by the certain 

petitioners regarding the aforesaid villages on the base of primary as well as 

secondary data. For collection of primary data 10% of sample has been 

selected randomly.  

 The committee physically inspected the area in question. During its 

inspection the committee has observed that the agricultural fields have been 

converted addition to assigned lands into shrimp culture in all villages of the 

three Mandals. This is violation of the law. The law shall not permit assigned 

lands and agricultural lands in to shrimp culture. 

In Pittivanipalli of Chittamur Mandal there is 77.35 % of brackish 

water shrimp culture is being cultivating on unauthorized. In Padarthivari 

kandriga of the same Mandal 58% ponds are unauthorized and in 

Ranganathapuram Village of Chittamur Mandal the unauthorized shrimp 

culture is accounted 90%. In aggregate 83.77% shrimp cultivation in the 

Mandal is unauthorized.   

In Karlapudi village which is only village of Kota Mandal the 

unauthorized brackish water shrimp culture is accounted for 78.41%. 
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In Muttembaka village of the Mandal of Vakadu, the unauthorized 

shrimp culture is going on in 89.55%. The unauthorized brackish water 

shrimp culture is doing in Tirumuru village of the same Mandal it is 89.55 

%. In aggregate the unauthorized prawn culture is accounted for 94.09 %. 

Further the committee has observed while inspection that 89.19 

hectors of Government land has been encroached for the purpose of 

brackish water shrimp culture in three Mandals. In Padarthivari kandriga 

the encroached land is accounted for 2.04 hectors. In Pittivanipalli it is 

accounted for 33.7 hectors where as in Ranganathapuram it is 20.40 

hectors. In aggregate the encroachments reached to 56.20 hectors in 

Chittamur Mandal. 

In Karlapudi village of Kota Mandal 9.48 hectors of Government land 

has been encroached. 

In the village of Tirumuru of Vakadu Mandal the encroachments has 

found in 15.93 hectors and 7.58 hectors in Muttembaka village of the same 

Mandal. An overall encroachment in the Mandal is 23.51 hectors. 

The quality of water and soil depend on PH and the degree of 

pollution. The committee has observed rivers as well as shrimp ponds 

physically and go through the reports of the samples which reveals           

salinity, electrical conductivity TDS, the depth of bore wells etc, submitted to 

the committee.  

The committee has found that the out lets of shrimp ponds are 

connected to irrigated supply channels of Pulikaluva, Royylakaluva. Further 

it is noticed that the untreated effluent brackish waste water is releasing 

into the supply channels. Royyalakaluva is a tributary to River 

Swarnamukhi. Hence, there is no possibility to get polluting water from the 

River Swarnamukhi. The Pulikaluva rises from Royyalakaluva and it is the 

only channel to supply water to Mallam Tank. All the channels carry fresh 

water. 
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Pulikaluva is the feeder channel to Mallam Minor Irrigation tank in 

Chittamur Mandal & Thirumuru Minor Irrigation tank in Vakadu Mandal. 

The Channel was designed to carry a discharge of 150 cusecs and to 

irrigate an ayacut of 3238 acres. YetigattuKaluva which takes off at right of 

Mallam tank supply channel (Puli Kaluva) near Muttembaka Bridge is a 

direct feeder channel to the Agriculture fields in Pittuvanipalli, 

Padarthivarikandriga & Ranghanadhapuram Villages in Chittamur Mandal. 

Palamaduguvagu is a Drain that carries excess flood water from Mallam 

tank Supply Channel. All these Channels carry fresh water during Monsoon 

periods. 

The chief scientist and Head Saline water Scheme, Bapatla of AICR 

pollution Management of Salt affected Soil sand Use of Saline Water in Agriculture, 

Agricultural College reported as it is observed that some of the paddy 

farmers converted their fields along these channels into aqua ponds. These 

farmers are exploiting the saline groundwater for culturing prawns. After 

harvesting of the aqua crop, the high saline water drained into nearby 

irrigation channels and polluted the irrigation water with saline water. 

When the farmers use this polluted water for irrigation to paddy crop, it not 

only decreases the crop yields but also deteriorates the soil by increasing 

soil salinity. Continuous use of high saline water for irrigation makes the 

soil unfit for growing paddy crop in long run. 

The salinity of groundwater samples using or aqua ponds is varied 

between 16-30 dSm-1. The water salinity of Palamadugu drain (middle), 

Pulikaluva (near the bridge), Royyalakaluva (near Tagettamma temple), 

Mallam tank (beginning) and Mallam tank (middle) is found to be 17.0  dSm-

1, 5.2 dSm-1, 27.0 dSm-1, 8.9 dSm-1 and 10.5 dSm-1 respectively. At 

present the water levels in Mallam tank are very low and almost dried up. 

The water levels in irrigation canals are also very low. 

 Regarding soils 40 soil samples were collected from different farmers 

fields covering Ranganadhapuram, Pittuvanipalli, Mallam, Kokkupalem and 

Padarthyvarikandriga villages of Chittamur Mandal and analyzed for soil 

salinity. Out of forty samples, 52.5% samples are non saline                             
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(ECe  0-2 dSm-1), 20% are slightly saline (ECe 2-4 dSm-1), 17.5% are 

moderately saline (ECe 4-8 dSm-1), 5% are strongly saline (ECe 8-16 dSm-1) 

and 5% are very strongly saline (ECe>16 dSm-1). The paddy crop can be 

grown up to moderately saline soils. Beyond this, the crop yields will be 

declined.  All the observations and reports of the Technological experts have 

confirmed that the channels are meant for supply of fresh water to the 

agricultural fields. Therefore there is no possibility to become saline where 

the Ph and EC values are certainly below the permissible level in the fresh 

water. The existing values in the samples are more than the permissible 

levels. Hence, the channels namely Royylakaluva, Pulikaluva etc, have 

affected by the contaminated brackish waste water that released from 

shrimp ponds. The owners of the shrimp ponds cannot escape from the 

cause of damaging environment particularly soil, water and low productivity 

as there is a positive correlation between EC and TDS and negative 

correlation between EC and Productivity(fertility).  

The loss of income arises to the neighboring farmers of shrimp ponds 

and other farmers those who are using ground water and irrigating 

contaminated water from the supply channels and Mallam Tank. Over 

exploitation of ground water causes for increasing salinity in the ground 

water table due to low rate of percolation of water because these areas 

having such structure of soil. 

The committee has observed that the lessors are getting Rs.20, 000 

per acre per year. The agricultural productivity is estimated by using of 

average production. Village wise loss of income has been calculated from 

table 3.21 and 3.23.  

Environment is not confined to either soil or water or air. It 

includes all of them. The environmental damage particularly soil and water 

in the area in question is caused by both owners and lessees who are 

cultivating shrimp culture illegally and causing for polluting fresh water 

supply channel of Royyalakaluva and Pulikaluva and Mallam tank and 

��� ���



68 
 

some other channels in the area in question. The degree of damage can 

depend on the area of shrimp cultivation. Hence, all shrimp cultivators in 

the area are responsible for the environmental damage.  The list of 

responsible persons (owners and lessees) is given in the annexure X.  

 On the representation which had been submitted in Spandana 

programmes in Chittamur Mandal. The Tahsildar, Chittamur inspected and 

submitted a report to the Sub-collector, Gudur. On the request of ryots of 

Mallam the sub-collector, Gudur, inspected on 7-2-2020 and instructed to 

remove ponds in assigned lands. On the instructions of the sub-collector 

the Tahsidar of Chittamur Mandal and his staff removed the illegal ponds 

in the assigned land. The Tahsildar and his staff removed the sluices which 

throw the waste water into Royyalakaluva and Pulikaluva. The Electrical 

department removed unauthorized connections. 

The committee has observed during the inspection that some 
electrical connections are not matched with sanctioned survey numbers.  

Some Recommendations: 
Man, who cannot create a thing; he does not have a Right to 

destroy the thing. The committee has suggested some recommendation 
keeping in view of preventing and mitigating such illegal activities, 
environmental issues and smooth functioning of the system and for the 
state economic development. 

1. The lessors should take necessary measures to convert the lands which 
are not fit for agriculture into shrimp ponds. 

2. Only lands which are not fit for agriculture which was certified by the 
Agriculture Department should be allowed to convert into brackish 
water shrimp culture and for Aqua cultivation.  

3.  The Government of India as well as Government of Andhra Pradesh is 
spending huge amount of money in form of subsidies. But the benefits 
are not reaching to the gross root level. Hence, the Government may 
establish a fish market yard like agricultural market yard that should 
take up marine business. 

4.  The number in shrimp cultivation by owner is very small due to lack of 
investment. Hence the benefits may be reached by credit linkage with 
fish market yard. The credit amount may be met from either its own 
funds which have been provided by the Government or Banks on 
guaranty of fish market yard. 
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5. The mechanism may be established headed by not below the rank of 
Assistant Collector or Sub Collector & Sub Divisional Magistrate with 
empowered to conduct surprise visits or inspection, levy huge 
penalties and demolition on illegal prawn ponds and demolition if 
necessary, and cancel the license of the illegal ponds.  

6.  The mechanism should consist of Senior Agricultural Scientist, 
Officers from the board of Pollution and Control, Fisheries, Ground 
Water and Audit as members of the agency. 

7.  The lease amount may be fixed by the Government or the mechanism 
that should be not less than the loss of agricultural income due to the 
conversion of agricultural land into shrimp pond.  

8. In order to avoid problems of ground water Stalinization, drawal of 
ground water is strictly prohibited for shrimp aquaculture. It must be 
ensured that piezometers / ground water monitoring bore wells 
preferably 4 / ha (along the periphery of the pond) are installed to 
monitor salinity ingress. In case of salinity ingress, the Coastal 
Aquaculture Authority should ensure immediate closure of the farms. 

9. An underground pipe line may be constructed which may be 
convenient to drain the waste water freely. The drain should be 
connected to salt pond or Buckingham canal whichever is nearer to the 
ponds. The cost of constructing the drain will be collected from shrimp 
cultivators irrespective of owners of the land. (OR) 

10. A common drain system may be connected to a pond which the cost 
of construction has been shared between public and the owner of 
shrimp cultivators irrespective of owner ship of the land in the ratio of 
25:75.    

11. It is better to hand over the maintenance of the drain system to the 
fish market yard if the yard has been established. In case of absence of 
the yard the maintenance may be handed over to Irrigation 
Department. It may be inspected by the mechanism. 

12. Take necessary measures to all high saline ground water for shrimp 
farming because the saline water with high PH value is unfit for 
agricultural and drinking purposes. But, as such farm shall have 
pollution free or eco friendly drain system.    

13. Category wise land utilization with survey numbers may be tagged 
with GPS to prevent encroachments of Government lands. 

14. Necessary measures should be taken to reclaim the agricultural lands 
and the cost of reclaiming will be collected from the responsible shrimp 
cultivators. 
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15. The departments concerned may take necessary steps to quick 
disposal of the legal issues in the Honorable courts by timely 
responding according to the directions of the Honorable courts. 

16. To include Ground Water Department, Irrigation Department and 
Forest Department as a members into the District Level Committee 
(DLC) where the application for approval of Aqua ponds is being 
scrutinized and finalized. 

 
17. To disconnect the Electrical connections this has been got  

  unauthorizedly. 
 

18. To demolish the Aqua ponds which have no approvals by duly 
following the procedure laid down under CAA Rules. 
 

19. Institutionalization of Aqua cultivation in the said Mandals. 
 

20. Minimum of 100mtrs distance may to be maintained between the 
Aqua ponds and Agricultural fields. 
 

21. Minimum of 2 Kms distance may be maintain from the habitation 
containing more than 500 members to the Aqua ponds. 
 

22. A committee consisting of different departments like Agriculture, 
Revenue, Electricity and Forest while issuing Electrical connections 
for Aquaculture may be constituted for issuing No Objection 
Certificate.  

 
 

*      *      *   
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Annexure-I 
(Copy Minutes of Resolution Passed) 
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Annexure-II 
Proceedings of the District Collector, SPSR Nellore Dt:3-7-2020 
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Annexure-III 
Orders of the Hon’ble National Green Tribunal, Chennai issued vide original 

Application No. 114 to 122 of 2020 (SZ) 
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Annexure-IV 
Proceedings of the District Collector, SPSR Nellore vide  

Rc.No.1053/D/2019 Dt03-08-2020. 
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Annexure-V 
Report of the Joint Director of Fisheries, SPSR Nellore 
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Annexure - VI 
Report of the Executive Engineer, Pollution Control Board,  

SPSR Nellore 
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Annexure – VII 
Report of the Senior Officer from Coastal Aquaculture Authority ie.,  

Sri A.Antony Xavier, Director ( Technical ) Coastal Aquaculture 
Authority     Department of Fisheries, Chennai 
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Annexure – VIII 
Report of Principal, Scientist ( Agro)  & Head Saline Water Scheme,  

     Acharya NG Ranga University, Bapatla 
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Annexure – IX 
Constituted Committee appointed by the Sub Collector, Gudur 
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Annexure – X 
Report of the Assistant Director of Fisheries, Gudur Division 
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Annexure – XI 
Report of the Dy.Inspector of Survey, Gudur 
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Annexure – XII 
Report of the Dy.Director, Ground Water & Water Audit Dept,  

SPSR Nellore. 
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Annexure - XIII 
Report of the Executive Engineer, APSPDCL, Gudur  
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Annexure – XIV 
Report of the Assistant Director of Agriculture, Naidupet 
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Annexure – XV 

Data obtained from the Statistical Department 
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Annexure – XVI 
Report from the Irrigation Department 
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Annexure – XVII 
Survey Report in the Chittamur Mandal 
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Un Registered Aqua farm details  
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Annexure XVIII 
 Mandal Level Committee report of Kota Mandal on the Aqua forms  
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Annexure XIX 
 Mandal Level Committee report of Vakadu Mandal on the Aqua forms  
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